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PARLIAMENTARY DEBATES
(PART I—QUESTIONS AND ANSWERS)
Thursday, Bth March, 1950.

The House mel at a Quarter to Eleven of the Clook.

[Mg. SpeaxeR in the Chair)

ORAL ANSWERS TO QUESTIONS

Boaus RaTioN CaARDS

*781, Shri Sidhva: (a) Will the Minister of Food be pleased to state whether
Government have, at any time, during the Conferences of Provincial Ministers
called by the Minister discussed the matter of fraudulent ration cards and if so,
with what result?

(b) Is there any systematic check up of the ration cards in all provinces,
including Delhi? ’

(c) Have Government at any time issued instructions to provincial Govern-
ments in this matter?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) and
{¢). Instructions have been issued to all BState Govermments to enforce
strictly the provision of law against fraudulent ration cards. This matter was
not again discussed at the Provinecial Ministers Conference.

(b) Yes.
8hri 8idhva: May I know what is the total number of bogus ration cards
in all the Provinces?

Shri Jairamdas Doulatram: I am afraid T will not be able to give the total
number of bogus cards, The number detected and surrendered was about three

8hri 8idhva: Was there a fresh check up conducted in Delhi, after the
recent surrender of bogus cards?

Shri Jairamdas Doulatram: There was a fresh check up in Delhi and only
one lakh seventy three thousand bogus cards were found and unsurrendered.

Shri 8idhva: Have Government considered any other system to stop these
bogus cards?

8h1l Jairamdas Doulatram: Continuous check-ups and continuous vigilance
by advisory committees are the only remedies.

Bhri Kamath: After these ghost ration cards were discovered, was any
earnest attempt made by Government to find out who issued these ration cards
or got them issued?

( 687 )
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8hri Jairamdas Doulstram: I think enquiries were made as to how these
cards came to be issued.

Shri Kamath: Was any one arrested?
Shri Jairamdas Doulatram: I shall enquire from the local administration.
8hri Kamath: No, I mean in Delhi Province.

8hri Jairamdas Doulatram: Yes, I shall make enquiries.

Shri Kamath: Still making enquiries?

Shri Jairamdas Doulatram: Because I never anticipated this question.
Shri Kamath: How long will this enquiry go on?

Mr. Speaker: Order, order.

MoperN HoTrL FOR DELHI

*782. Shri 8idhva: (a) Will the Minister of Works, Mineg and Power be pleased
to refer to my Starred Question No. 664 answered on the 16th December, 1949
and state whether the firm with which the negotiation was in progress for con-
struction of a hotel in Delhi is completed?

(b) What is the name of the firm?
(c) Has the plan been approved by the Government?

(d) Is there any condition regarding the terms and conditions of the
construction of the building apart from the period for completion?

The Minister of Works, Minea and Power (8hri Gadgil): (a) The firm has
since asked inter alia for some time to pay the premium and the ground
rent, and their request is under the consideration of Government.

(b) Messrs. East India Hotels Ltd.

() The plan of the building will be approved by Government after the
negotiations have been completed; and the firm architect is now working on

the project.

(d) As the negotiations have not yet been completed, it is not possible to
specify terms and conditions of the construction other than the period of com-
pletion.

Shri Sidhva: Last time the hon. Minister stated that the prohibition clause
was & hindrance for the completion of the negotiations. May I know whether
that clause exists now or whether it has been dropped?

Shri Gadgll: I have explained to the House, Sir, the general policy of the
Government. Now, so far as this particular hotel is concerned, whatever be
the law of the land then, the company will have to abide by that. The general
policy is to have gradual prohibition, and as & first step the serving of liquor
will discontinue from the 1st April, in the Constitution House.

Shri Munavalli: May I know how long will it take to complete these nego-
tiations? -

ghri Gadgil: The negotiations will be completed in the course of this week,
and the acreement w'me%e signed a day or two after that,
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8hri Sidhva: In what circumstances was the liquor bar kept ol;en in the
Constitution House?

Shri Gadgil: At the specific request of some of the Members of this honour-
able House.

OrF101ALS SENT TO U.S.A. POR STUDY

*788. Shri Sidhva: (a) Will the Minister of Communications be pleased to
state whether any officials have been sent to U. 8. A. to study the latesb
developments in telegraph and telephone operations?

(b) If so, have they submitted any report and what are the particuiar
subjects they are studying? '

(¢) What is the total cost incurred by Government on this?

The Deputy Minister of Communications (Shri Khurshed Lal): (a) Yes, Sir.
Two ofticers were deputed on U.N.O. Fellowship.

(b) Yes. One of them studied the latest developments in the carrier tele-
graph and telephone systems, transmission and transposition problems, while
the other studied the administrative, operative and technical problems con-
nected with telegraphs and the working of trunk telephone exchanges. Both
the officers have submitted their reports.

(c) The total cost incurred by Government is approximately Rs. 28,000.

8hri 8idhva: May I know whether the objeot for which these men were
sent was to see that the present call system which is nof operating properly,
and where subsecribers ure made to pay tor calls they have not made, 18 im-
proved and the defects rectified? Is that the object for which they have been
sent?

Shri Khurshed Lal: That is not the object. I will explain it to the House.
These two officers were sent under the U.N.O. Fellowship Scheme. The
arrangement is that the Government of India incur the pay and allowances of
these officers sent for study and the U.N.O. gives half the travelling charges
and $300 per month. Under this Scheme they have to study various problems,
and one of the officers was asked to study the latest developments in the carrier
telegraph ‘and telephonre systems, transmission and transposition problems,
while the other studied the administrative, operative and technical problems
connected with telegraphs and telephone exchanges.

8hri Sidhva: Sir, as the present system of calls does not work satisfactorily,
bave Government made any arrangements to see that this system is improved?

Shri Khurshed Lal: My information is that the call system is working
properly.

Shri 8idhva: May I know whether complaints have not been received by the
General Managers that it is not working satisfactorily and that subscribers are
being charged incorrectly for wrong numbers?

Shri Khurshed Lal: According to the information of Government, as I said,
the system is working setisfactorily, and complaints of wrong numbers being
given are very few and far between.

Dr. R. 8. 8ingh: May I know whether the officers sent to U.8.A. would also
study the uss of facsimile in sending telegrams?

Shri Khurshed Lal: Yes, that is one of the items included in the ocourse of
one of the officers,



690 PARLIAMENTARY DEBATES [9TE MaRr. 1950
CaTTLE PRESERVATION COMMITTEE

*784. Shri 8. 0. Samanta: (a) Will the Minister of Agriculture be pleased
to state when was the Cattle Preservation Committee formed?

(b) Is the Committee still functioning?

(c) What are the functions of the Committee?

The Minister of Food and Agriculture (Shri Jairamdag Doulatram): (a) On
19th November, 1947.

(b) No.

(¢) Does not arise.

8hri 8. 0. Samanta: May I know the number and names of allied com-
mittees and organisations functioning?

8hri Jairamdas Doulatram: I am not aware of any allied committees. If
the hon. Member tells' me what he has in mind and gives me particulars, I
shall get him the information he wants.

Shri 8. 0. 8amanta: What steps have Government taken to meet the serious
shortage of approved breeding bulls?

Shri Jairamdas Douldtram: We are encouraging dairy devélopment schemeg
in the Provinces. During the last two years we had about 80 schemes running
and the Government of India gave Rs. 54 lakhs.

Shri 8. 0. Samanta: Has any concentration camp for dealing with the pro-

blemn of unproductive cattle been etablished in the States with the help of the
Centre?

Shri Jairamdas Douldtram: I do not think it has yet been started in any
State.

8hri 8. 0. Samanta: Has the Key Village Scheme been taken up, and if so
where?

Shri Jairamdas Doulatram: The Keyv Village Scheme has been taken up in a

number of States; T do not have the names handy here, but I can get them
for the Member if he wants.

Shri 8. C. Samanta: Tlns the recommendation of the Committee, that per-
missive legislation should be taken up for compulsory castration of scrub bulls,
been considered and taken up?

Shri Jairamdas Doulatram: I shall require notice for that.

Shri Raj Bahadur: How hag this Committee gone defunct now? Did it
submit any report befere it became defunct?

Mr. Speaker: Who said it is defunct?

Shri Raj Bahadur: The Committee is not functioning now,

Mr. Speaker: The Committee has submitted its report.

Shri Jairamdas Doulatram: It has submitted its report and Government is
implementing its recommendations.

9

TELRGRAMS IN HINDI

*786. Dr. M. M. Das: Will the Minister of Communications be pleased to
state:

. (a) the expenditure incurred by Government for making arrangements for
sending telegrams in Hindi;
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(b) whether any new machineries we ired for thi "pose i
their total coste; y were required for this purpose and if so,

(c) the average monthly income for the last few months from Hindi
telegrams; and

. (d) what percentage of the total number of telegrams is covered by telegrams
in Hindi in the big cities of the Hindi-speaking areas?

:l'he Deputy Minister of Communications (Shri Khurshed Lal): (a) Rs. 84,352
up ‘to the 81st January, 1950.

(b) No.

(c) Bs. 203/6/-.

(d) The average percentage for the places where Hindi telegrams are allowed
to be booked was 0°26 during the period September—December, 1949.

Dr. M, M. Das: Because of the insufficient response received from the
general public, do Government contemplate suspending this system for the
time being?

Sl?.ri Khurghed Lal: My hon. friend must be aware that so far as  the
question of sending of Hindi telegrams is concerned, it has to be encouraged
because Hindi is the national langudge of the country.

Dr. M. M. Dag: May | know whether Government contemplates introducing
a similar system of sending telegrams within the States in the respective State
languages?

Bhri Khurshed Lal: Government have under contemplation the introduction

of facsimile telegrams. If this is introduced, telegrams could be sent in the
respective State languages.

Dr. M. M. Das: May I know whether the Government is contempluting the
introduction of Hindi telegrams in other cities and towns in the non-Hindi
speaking areas?

Shri Khurshed Lal: It is contemplated to extend it as fur as possible.

Dr. V, Subramaniam: In view of the Government contemplating the exten-
sion of the scheme of sending telegrams in Hindi, what arrangements are being
made for the postal clerks and telegraph clerks to learn Hindi in the non-Hindi
speaking provinces?

Shri Khurshed Lal: We have not yet completed the scheme of sending Hindi
telegrams even in the Hindi-speaking areas. The question which the hon.
Member raises will arise only later on,

EXPENDITURE ON CENTRAL TRACTOR ORGANISATION

*787. Dr. M. M. Das: Will the Minister of Agriculture be pleased to state:

(a) the total expenditure incurred up-to-date on the Central Tractor
Organisation;

(b) the total number of employees in the organisation; ‘

(c) the number of acres of land reclaimed by the tractors up-to-date; and

(d) the hours of work and the output per tractor per day?

The Minister of Food and Agriculture (S8hri Jairamdas Doulatram): (a) The
total expenditure incurred upto 8l1st January, 1950 for the Central Tractor
Organisation including capital expenditure is Rs. 1,07,40,000, the capital ex-
penditure being Ra. 69,80,546.
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(b) The total number of employees in the Central Tractor Organisation as on
81st January, 1950 is 1,860.

(¢) The total aren of waste land recliimed by the Organisation upto 3lst
January, 1950 is 1,11,451 acres. This does not include 1,13,110 acres which
were cultivated by tructors of the Organisation upto 81st January, 1950.

(d) (i) A Tractor ordinarily works eight hours & day on week days and four
hours on Saturday. Sunday is a holiday.

(ii) On heavy reclamation work the output is half an acre on an average
per hour with old machines purchased from Disposals.

Dr. M. M. Das: May I know whether any portion of this expenditure has

been recovered from the Provipcial Governments to whom These tractors were
given on hire?

Shri Jairamdas Doulatram: About Rs. 24,00,000 have been recovered from
the provinces for work done for them and the balance due from them is to be
recovered.

Dr. M. M. Das: May I know whether any experiment or investigation is
being carried out in the Central Tractor Organisation for the invention of simple
agricultural implements suitable for this country?

Shri Jairamdag Doulatram: These experiments are being carried out in the
Indian Agricultural Research Institute.

Dr. Deshmukh: Has the average cost of ploughing one acre been calculated
and, if so, what is-it?

8hri Jairamgas Doulatram: The cost is about Rs. 40 per acrc for heavy recla-
mation work. For ordinary ploughing it is between Rs, 11 and Rs. 25 accord-
ing to the soil.

Dr. Deshmukh: Is it not correct to say that this was the estimated cost?
‘What is the actual cost per acre for this reclamation work done?

8Shri Jairamdas Doulatram: I have given the figures. .

8hri Dwivedi: May I know whether any land has been reclaimed in the Cen-
trally Administered Areas? '

Shri Jairamdas Doulatram: In Delhi a'little over 2,000 acres have been
mechanically cultivated.

Shri Satish Ohandra: What is the total number of tractors?
An hon, Member: How many of them are broken?

8hri Jairamdas Doulatram: There are not many which are broken. E[f some
are broken, then Members think that all are broken. The total number of tractors
purchased was 220 of which about 190 are in action.

PRE-FABRICATED HoUsEs FOR GOVERNMENT EMPLOYRES

*788. Shri Kesava Rao: Will the Minister of Works, Mines and Power be
pleased to state:

(a) whether the C.P.W.D. will be allotted any share of the pre-fabricated
houses to be manufactured and if so, how many per year; and L

(b) whether they will be allotted to the Government servants who are without
houses and if not, why not?
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The Minister of Works, Mineg and Power (8hri Gadgil): (a) The administration
of the factory for pre-fabricated houses is with the Ministry of Health. Attention
is invited to the answer given by the hon., Minister of Health to Question No.
57 asked by Shri R. K. Sidhva on the 20th November 1949. Of the houses which
the factory will turn out during 1950-51, the Ministry of Works, Mines and Power
propose to purchase fiftty. Owing to financial stringency, it will not be possible
to purchase any more during the year.

(b) Yes.

8hri Sidhva: May I know whether the Economy Committes has recommended
that this pre-fabricated housing sclicme should go to the Works, Mines and
Power Ministry and, if so, what is the result?

Shri Gadgil: The hon. Member knows very well the recommendations of that
Committee.

Shri Sidhva: I want to know whether Government have considered that recom.
mendation ?

8hri Gadgil: That is under consideration.

Dr. Deshmukh: Would it not be cheaper to construct fifty houses in the
ordinary way than to purchase these fifty pre-fabricated houses?

Shri Gadgil: Traditional houses can be built at cheaper cost though they take
a little longer to build.

Shri Kamath: Has the Ministry committed iteelf to buying these houses
whatever the cost may be?

Shri Gadgil: The present position is that on the assumption that the cost would
be n certain sum, this Ministry hag agreed to purchase fifty houses.

8hri Kamath: Is it not a fact that ab Nilokheri Government have built houses
which are far less expensive?
Mr. Speaker: These questions are being repeated.

_ 8hri Kamath: Does Government approve of the design and the specification of
the pre-fabricated houses?

. Bhri Gadgll: That is a question which my hon. colleague the Health Minister
alone can answer.

HmraRUD Dam

*789. Sardar Hukam 8ingh: Will the Minister of Works, Mines and Powes
be pleased to state:

(a) the total amount spent in connection with the construction of Hirakud
Dam so far;

(b) the actual amount spent in the construction of dam itse ana the
amount spent on the construction of bungalows for officers and other accessory
buildings; and

(¢) how long more this dam is likely to take for its completion ?

The Minister 0f Woeks, Mines and Power (Shri Gadgil): (a) The total exe

penditure incurred in.connectian with the construction of the Hirakud Dam upte
818t December, 1949 is Rs. 227-82 lakhs,
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(b) The anwount spent in the construction of Dam and subsidiary works is
Rs, 196°90 lakhs, and on Buildings Rs. 80-42 lakhs.

. (c) The Project, according to the present programme of construction is likely
to be completed by 1955-56, subject to availability of adequate funds.

Sardar Hukam 8ingh: Is it a fact that the progress of construction has been
considerably stowed down because the bills for work done last year have not
been paid to the contractors?

Shri Gadgil: T do not think that is the position.

Shri Biswanath Das: May I know the reason why the programme has been
extended further by two years?

Bhri @Gadgil: The present position is, as I have stated in reply to (c) of the
question, that the project is expected to be completed in 19565-56, subject to
the condition that funds are adequately available. -

Shri Shiva Rao: What are the overhead charges for the Hirakud Dam
project in comparison with the total amount of the eonstruction of the dam?

Shri Gadgil: It will require elaborate preparation to reply to this question.

Shri T. T. Krishnamacharl: When are the Tikkapara, Naraj and the other
perts of the Mahanadi projects going to be taken up and completed?

' 8hri Gadgil: At present we are only thinking of one dam at Hirakud.

There are other subsidiary dams. They will take a good deal of time to be
completed.

Shri Biswanath Das: May I know whether the designing of the dam has
been completed by the American firm to whom it wae entrusted?

8hri Gadgll: The position ig that part of the design is complete, and pard
is still with the firm in America.

8hri Biswanath Das: May I know whether Government would be pleased
to state when the construction of the dam is going to begin?

8hri @adgil: According to the present programme, the actual construction
will begin in the month of Ootober this year.

Pandit Thakur Das Bhargava: What was originally the date fixed for the
completion of this project?

8hri Gadgil: I have already stated that in reply to part (c) of the question.

Pandit Thakur Das Bhargdva: That is the estimate now? Originally when
was it estimated to be completed?

Shri Gadgil: This is the original schedule. If funds are not available......
Mr. Speaker: His question is what was the original programme.
8hri Gadgil: 1955-56. That was the original schedule.

Shri Biswanath Das: May I know whether the Government will be pleased
to rtate the financial implications of this extended time from 1054 to 19567

Shri Gadgil: Up till now there has been no extemsion. The scheme is
oontemplated to be completed in the year 1955-56, but if funds are not available,
then it will be very difficult to give this House the exact financial implications,
But one thing is certain, that the whole economy of the project will be affecteds
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8hri Goenka: The hon. Minister stated that he has spent Rs. 1,06,00,000
on the construction and Rs. 30,00,000 on buildings. His subsequent answer
was that the construction will not be started until October 1950. May I know
how this sum of Rs. 1,96,00,000 has been spent?

8hri Gadgil: The hon. Member ought to know that there are such things as

digging of the foundations and subsidiary works, and many other things like
drilling ete. If he wants further dotails I am quite prepared to give him,

AGRIOULTURAL COMMODITIES

*740. S8hri Kesava Rao: (a) Will the Minister of Agriculture be pleased to
state the agricultural commodities on which cess is levied in India?

(b) What are the amounts thus collected and how are they spent?

(c) Is it a fact that large amount of cess collected on cotton is remaining
unspent?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) Cess
is levied by the Central Government on cotton, lac, coconut, oilseeds, tea,
coffee and rubber. Besides these, cess is also levied on articles included in
the schedule to the Agricultural Produce Cess Act, 1940. A copy of this
schedule hus been laid on the Table of the House. |[See Appendia 11],

annezure No. 43.]

(b) A statement showing the amounts collected during the last three years
is laid on the Table of the House. [See Appendiz 111, annexure No. 44.]

The amounts are spent on financing schemes relating to research and develop-
ment and marketing of the commodities concerned.

(e) No.

Shri Kesava Rao: May I know whether any portion of the cess collected
goes to the States?

Shri Jairamdas Doulatram: I am not aware.

Shri Kesava Rao: Has there been any representation from the States that
a portion of the cess should be given to the States?

Shri Jairamdas Doulatram: The cess is meant for the Committees which are
all-India Committees on which the States must be, or can be, represented.

8hri 8. 0. Samanta: May I know which of the Agricultural Committees are
self-sufficient and which get subsidies from Government?

Shri Jairamdas Doulatram: I think so far as the new programme for cotton
production is concerned, the Cotton Committee will receive a subsidy from
Government. With regard to the others I am afraid I have not got the infor-
mation at present.

Dr. V. Subramaniam: Is the cess on oilseeds levied on the recommendation
of the Oilseeds Committee?

8Shri Jajramdas Doulatram: The Oilseeds Committee also give their opinion, °
Shri Kesava Rao: May I know whether any cess is collected on tobacco?

8hri Jairamdas Doulatram: Yes, I think it is levied on unmanufactured
tobacco.
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RuUsT-PROOF 'WHEAT SEEDS

*741. Shri Ra| Bahadur: (a) Will the Minister of Agriculture be pleased
to state whether any rust-proof wheat seeds have been discovered by research
at Burat or clsewhere in India?

(b) Have such secds been sown anywhere in the country and if so, with
‘what results?

(¢) Do Government propose to make such seeds available for other parts
-of the country?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) No
variety completely resistant to all the three kinds of rust, vis., black, brown
-and yellow, has yet been evolved. Varieties highly resistant to brown or yellow
rust, and some others tolerably resistant to black rust have been evolved.

(b) These varieties are undergoing small scale field triuls in the States of
Punjab, Madhya Pradesh, Uttar Pradesh and Bombay, and have not been tried

out on a commercial scale, so far. It is, therefore, too early to assess the
results.

(¢) Yes, but only after varieties resistunt concurrently to all the three rusts,
and agronomically suited to the different tracte and soils are obtained. Until
then, it is proposed to multiply in suitable regions the rust resistant varieties
so far evolved, and to sow them as mixtures so as to ensure that at least &
portion of the crop is saved from rust every season.

8hri Raj Bahadur: May I know whether research on rust-proof wheat seeds
is being carried on at Surat independently of the research carried on by Dr.
Mehta at Agra?

Shri Jairamdas Doulatram: What the hon. Member has evidently in mind is
mnot the research on rust-proof seed, Surat is one of the centres where we are
multiplying the new variety.

Shri Raj Bahadur: Mey I know the expenditure that is being incurred every
Year on this research?

Shri Jairamdas Doulatram: The total cost on all these schemes is Rs. 6,68,000.

8hn Raj Bahadur: May I know whether any improvement in yield has been
effected by the use of the rust-proof varieties of seeds that have so far been
evolved?

Shri Jairamdas Doulatram: It is intended to prevent disease attacking and
destroying wheat: it has nothing to do with increase in yield as such.

Dr. Deghmykh: Can we have the names of the centres where research on this
particular problem is going on?

Shri Jairamdas Doulatram: It is going on at Bimla, Hoshangabad, Agra and
Mahabaleshwar, apart from the Indian Agricultural Research Institute here.

! CoLp STORAGE PLANTS

tat:'ﬂ' Shri Jnani Ram: Will the Minister of Agﬂdnltnro be pleased to
8 . )
(a) the number of Cold Storage Plants in India;

| (b)y whe;her Government propose to encourage the installation of such
plants; an

(¢) if so, in what way?
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The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) 64.

(b) Yes.

(c) Assistance is given to private firms in respect of (i) selection of locality
for setting up cold storage, (ii) technical advice regarding types of machinery

available, (iii) grant of import licences, and (iv) release of controlled material
such as iron and steel and pipes for construction of cold storuge.

8hri Jnani Ram: What is the total capucity of all these sixtyfour plants?

_Bhri Jairamdas Doulatram: The average capacity is about 600 tons. But I
might give some information with regard to the quantity actually stored. 6,12,600
maunds of seed potatoes besides 45,000 maunds of edible potatoes were
stored, and 24,000 maunds of citrus fruit in Madhya Pradesh. '

Shri Jnani Ram: Are these plante conserving food articles to their fullest
capacity?

Shri Jairamdas Doulatram: There is further capacity for being used.

8hri T. N. 8ingh: Have Government received any complaints that some of the
ocold storage plants are really only ice plants?

8hri Jairamdag Doulatram: No such complaints have been received. 1 have
read out figures of articles stored.

Shri Kamath: How many of these plants are being used by Government for
putting matters in cold storage?

Mr. 8peaker: Order, order,

SMuoecaLING oF Ricx To CEYLON

*745. Shri Sivaprakasam: Will the Minister of Food be pleased to state:

(a) whether Government are auware of the smuggling of rice to Ceylon
from coastal borders of the Madrag State; and

(b) if so, what steps are being taken to put an end to such smuggling?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): Informa-
tion has been galled for from the Government of Madras and will be laid on the
Table of the House when received.

Shri Bivaprakasam: May I know. whether any restrictions are placed on the
movement of paddy or rice from the villages in the interior areas to the villages
along the coastal borders?

8hri Jairamdas Doulatram: I thiﬁk the Madras Government have.set up
special arrangements to see that there is no leakage and T suppose that the
villages round about must have been the subject of very early procurement.

8hri Rathnaswamy: Is a detailed examination being made in regard to articles
consigned to foreign countries?

8hri Jairamdae Doulatram: I don't quite understand what the hon. Member
means. We are dealing with the sipuggling of rice from India to Ceylon.

8hri Rathnaswamy: I am told that certain bags consigned to foreign coun-
trias also contained some rice and I-gather some cases were detected in’ the
Madras Customs.
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Mr. Speaker: The hon. Member wants to know about investigation relating
to smuggling to countries other than Ceylon.

Shri Jairamdas Doulatram: I am not aware of it.
Shri Kesava Rao: What is the total quantity of rice smuggled to Ceylon?
Shri Jairamdas Doulatram: May be a better variety for aught I kunow.

-

RuraL EXPERIMENTAL PostT OFFIORS

+747, Shri Zangre: (a) Will the Minister of Oommunications be pleused to
state whether it is a fact that rural people who want to establish experimental
Post Offices are required to deposit in advance Rs. 250 for the establishment?

(b) What is the total number of Rural Experimental Post Offices?

(0) Is it & fact that the Experimental Post Office is discontinued if such
post office does not fetch any surplus income over and abowe the expenses?

The Deputy Minister of Communications (Shri Khurshed Lal): (a) The
fact is not as stated. It is the aim of the Government to provide as many
postal facilities in rural areas as possible. With this end in view post offices
in rural areas are opened where they serve a well demarcated village unit having
a population of 2,000 or more or a compact group of villages with a similar
population where no two villages are separated by a distance of more than four
miles provided the loss in opening such a post office does not exceed Rs. 750
per annum. In the case of rural post offices where this condition of population
is not satisfied the permissible limit of initial loss is Rs. 500 per year. It is
only when a rural post office opened in the interest of general public is expected
to work at a loss exceeding the permissible limit that the local people are
required to pay a non-returnable contribution in advance, for a year at a time,
to cover the excess of the anticipated loss over the permissible limit. It is
only in the cuse of post offices required to serve limited interests that no loss
is borne by the Government. For such offices non-returnable contribution to

cover the anticipated loss for a year at a time is required to be paid in advance
by the interested party.

(b) The number was 7,180 on the 1st February, 1950.

(c) No. The rule is that an experimental post office required in the interests

of the general public may be made permanent if the loss in its working does
not exceéd Rs. 240 per year.

st R Tew 92 § O e v € 7
Bhr.l Zangre: How many such post offices are there in Madhya Pradesh?
s T o1 Wy AW & A A F T Jq©T a9
Shri Khurshed Lal: I am not, just now, in a position to give information
with regard to Madhya Pradesh.

Shri Ramaswamy Nsjdu: Is it the policy of the Government to have a
post office for every two thousand people?

g8hri Khurshed Lal: That is what I have said.

Shri Sidhva: I understood from the hon. Minister that he would require
deposits to be made in the event of certain post offices being opend. in villages.
But is it not a fact that Government stated in the last Budget session that the
fncrease of the rate of the postal cover from 1} annas to 2 annas and of the
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half-anna post card to 9 pies, was on account of opening rural post offices to a
large extent? If that is ro, may T know why they demand this deposit from
the villagers?

The Minister of Communications (Shri Kidwai): I think the hon. Member
has not followed the reply. Last year the rule was that for every post office
Government will bear & loss of Rs. 250 a year, but later in the year we first
raiged it from Rs. 250 to Rs. 500 and Iater on to Rs. 750. Up to Rs. 750 in
the first year and then to a decreasing extent the loss would be met by the
Government. When the loss is expected to exceed this amount, only then the
local people are asked to make the deposit. In other cases where our rules do
not satisfy the requirements for a post office, and a particular party wants &
post office to be opend, then that party is called upon to make up that loss.

Shri Sidhva: Is it fair that the rural people......

Mr. Speaker: That is asking for opinion. The hon. Member may differ
in his views, but he may only ask for information,

" Shri Sidhva: It ir very serious......

Shri Kidwal: The policy has been approved by this House last year.

Shri Gautam: May I know how much did the Government derive from the
jncrease in postal rates and how much of it was spent on the rural post offices?

Shri Kidwai: Both these things have been shown in the last year’s Budget
and in the present Budget and can be easily discovered.

DISMANTLED RA1LWAY LINES

*748. Shri Zangre: Will the Minister of Rallways be pleased to state:

(a) whether the dismantled railway link from Kurud to Likma (N. G. %in
Bilaspur Railway District) before the war will be relaid at present; and

(b) whether any attempt was made to construct a bridge on the Mahanadi
River at Rajim (N. G. from Raipur to Rajim)?

The Minister of Transport and Railways (Shri Gopalaswami): (a) The Raipur
Forest Tramway connecting Kurud and Likma belonged to the then Central
Provinces Government. When the line was dismantle, in addition to the cost
of rails taken over, the Provincial Government were alro paid the estimated
cost of relaying the line as compensation to be utilized either for development
and improvement of roads in that area or for relaying the line subsequently.
The Government of India are not aware of any proposal to relay the tramway at
present.

(b) No attempt appears to have been made to construct & permanent bridge
at Rajim.

8hri Zangre: Is there any proposal to extend this line from Raipur to
Jagdalpur in Baster State in view of the fact that there are jungle products,
fauna, and mineral products in the area?

Shri Gopalaswami: There is no line at present and the re-laying of it is a
matter in which the State Government has to move in the first instance.

Shri Zangre: Is there any railway line in Baster State or any road in Baster
State? '

Mr. Speaker: How does it arise out of this?
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. Bhri Zangre: Is there any proposal to construct a new bridge at Rajim which
is o mela place? '

8hri Gopalaswami: I am not aware of it. The Rail h -
sidered the matter at all, ’ . Feye fave mot con

TRANSPORT OF JUTE

" ;749. shri B. R. Bhagat: Will the Minister of Transport be pleased to
state:

(a) whether jute grown in the district of Saharsa (Bihar) cannot be
marketed due to transport difficulties; and

(b) if so, what steps do the Government propose to take to remove the
transport difficulties?

The Minister of Transport and Rajlways (Shri Gopalaswami): (a) and (b).
The hon. Member's attention is drawn to the reply to an identical Starred
Question No. -548 given by the hon. Minister for Commerce on the 27th Febru-

ary, 1950. »

Shri B. R. Bhagat: May I know whether it is a fact that large quantities
of jute transported in country boats through the river have perished in frequent

boat-sinking mishaps?

8hri Gopalaswami: I do not know about perjshing, but there has been some
difficulty in transport on account of transport facilities being required more
urgently in other places,

Shri B. R. Bhagat: Have enough wagons to transport all the jute grown
during the year been provided last year?

Shri Gopalaswami: Sufficient transport was provided till the difficulties in
copnection with the transport to Assam and back cropped up. Since then
we have had a committee at work on the question of easing the transport

diffieultics that have cropped up in consequence of that.

Shri B. R. Bhagat: Are Government aware that due to huge piling up of
jute stocks in this area, the price of jute has gone down?

Shri Gopalaswami: I am willing to take the hon. Member's statement of
fact.

Dr, Deshmukh: Was this scarcity of wagons for the removal of jute due
to the fact that more than the necessary number of wagons were provided for

sugar transport?

Mr. Speaker: Order, order.

RAILWAY CLEARING ACCOUNTS OFFICE

+750. Shri D. 8. Seth: Will the Minister of Railways be pleased to state:

hether it is a fact that it has since been decided to shift the Railway

Clzt(t:i)n: iccountg office and the E. P. Railway Headquarters office from
Delhi and if so, when and to what places; and

b) if the reply to part (a) above be in the negative, why is the allotment
of ((,‘o)v;mment PaZcommodations at Delhi proposed to be denied to the staff

in the offices referred to above?
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The Minister of Transport and Railways (Shri Gopalaswami): (a) and (b).
Railway Clearing Accounts Office and E. P. Railway Headquarters, Office are
included in the list of Offices to be moved out of Delhi. The continued exis-
tence and, location of these Offices are, however, under examination in connec-
tion with Regrouping of Railways and no decision has yet been reached.

8hri R. K. Ohaundhuri: May I know on how many occasions formerly was.
this proposal of removing the Clearing Accountg Office from here rnooted?

Shri Gopalaswami: I cannot remember the number—I think it has been
raised several times.

Shri R. K. Ohaudhuri: And each time the proposal has been shelved?
Mr, Speaker: Order, order.

8hri Bidhva: 8ir, the hon. Minister for Works, Mines and Power stated the
other day that this office along with others will be removed outside. May I
know whether now it is not to be removed? He said it was a final decision.
May I know whether that final decision is still maintained or there is any
change?

Shri Gopalaswami: The hon. Minister for Works, Mines and Power was
perfectly correct when he said that these offices were included in the list of
those offices to be removed out of Delhi. But that particular list ecannot be
implemented in regard to these two offices till a decision on more fundamental
issues is reached.

Shri 8idhva: Why then should decisions be taken before arrangements are
made in advance?

PassENGER TRAINS RUNNING BETWEEN AGRA FORT AND BaNDIKUI JUNOTION

*7561, Shri Raj Bahadur: (a) Will the Minister of Rallways be pleased to
state the number of passenger trains running between Agra Fort and Bandikui
junction before 1989 and at present?

(b) Do Government propose to restore the pre-war number of passenger
trains on this section to meet the increased traffic to and from Jaipur the capital
of Rajasthan State? . ’

The Minister of State for Transport and Railways (Shri Santhanam): (s) Two
passenger trains each way at present as agninst three before 1989.

(b) No, as it is considered that the traffic requirements will be met by
further strengthening the composition of the existing trains as and when
pessenger stock becomes available for the purpose. e composition has been
recently augmented to some extent.

Shri Raj Bahadur: May I know whether there is any proposal under con-
sideration of Government to extend this train from Bandikui to Jaipur?

8hri Santhanam: We are anxious to extend this train and also put more
trains as and when rolling stocks and locomotive power are available.

Shri Raj Bahadur: Is any proposal for running n janats express on this.
line under consideration?

8hri Santhanam: It will be duly considered, Sir,
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PROOUREMENT OF CEREALS

*7562. Babu Ramnarayan Singh: Will the Minister of Food be pleased to
state the quantity of cereals obtained by procurement in the country, state by
state and the amourt paid for it during the year 19497?

The Minister of Food and Agriculture (8hri Jairamdas Doulatram): A state-
ment showing the quantities of cereals procured by each State in 1949, is
placed on the Table of the House. [See Appendix 111, annerure No. 45.]

Information regarding the amounts paid by the State Governments for
the quantities procured has been called for from the States.

Dr. Deshmukh: Does the statement indicate the rates at which the grain
wag Jrocured?

Shri Jairamdas Doulatram: The statement only shows the quantities of

“grain procured. If the hon. Member wants the rates at which it was procured,
I am prepared to furnish him that information.

8hri 8idhva: What is the quantity of wheat procured in 1949, as compared
with 1948?

8hri Jairamdas Doulatram: In 1949 the total quantity of wheat procured
was 5,03,000 tons. I am afraid I have not got the figures for 1948. But I
believe there has been an improvement in procurement in 1949.

Shri 8idhva: By what percentage?
8hri Jairamdas Doulatram: I am not in a position to indicate the percentage
when 1 have not got the figures.

Shri Satish Ohandra: What was the total procurement honus paid to the
various States?

Shri Jajramdas Doulatram: 1 think last year it was probably about Rs. 8
crores.

Dr. Deshmukh: Is it a fact that the rates of procurement of the same cereal
vary from State to State—in some cases so much as one hundred per cent?

Shri Jairamdas Doulatram: 1 cannot say about 100 per cent. For instance
in C. P. the rate of procurement of rice would be very much less than what it
is in the U.P. The rates do vary, because even under free market conditions,

the rates varied.

Dr. Deshmukh: Will Government take any steps to see that there is uni-
formity in the rates of procurement?

Mr, Speaker: Order, order. That is & suggestion for action.

Shri Alagesan: May I know, Sir, which is the State that has procured the
highest percentage and which the lowest?

Shri Jairamdas Doulatram: I have not worked out the percentages. But I
think Bombay set up a record over its target.

Shri Alagesan: What was the percentage of procurement in the surplus

provinces?

Shri Jairamdas Doulatram: I am afraid I cannot give the percentage., In
fact surplus provinces have been able to increase their procurement—e¢.g., C.P.,
Orissa, P.E.P.S.U. and Assam,
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Babu Ramnarayan Singh: What is the agency for the procurement—is it
done through governmental agencies direct or through contractors?

8hri Jairamdas Doulatram: The system varies from province to province.
The report which our Ministry has circulated contains a note on the methods of
procurement prevalent in the different parts of the country.

Co-OPBRATIVE FARMS
*753, Giani G. S. Musafir: Will the Minister of Agriculture be pleased to
state:

(a) the number of the co-operative farms, started under the movement of
*Grow More Food' campaign;

(b) the average output of cereals, per acre from these farms; and

(o) the total output of cereals from these farms during the last year?

The Minister of Food and Agriculture (8hri Jairamdas Doulatram): (1) Infar-
mation which is available shows that the number of co-operative farms, started
under the Grow More Food Campaign, was 39 in Bombay and one in Saurashisa.
Information in respect of Madras, Uttar Pradesh, West Bengal, Ajmer, Delhi

and Himachal Pradesh is awaited. No Co-operative farms have so far been
started under the Grow More Food Campaign in the other States.

(b) 15 Maunds in Bombay.

(¢) In Bombay, the total output of cereals egtimated from these furms wasg
54,915 Maunds. The output of cereals from the co-operative farm in Saurashtra
was 400 Maunds.
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Giani G. 8. Musgafir: Does the hon, Minister consider the number of the
co-operative farms sufficient for the purpose?
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Shri Jajramdas Doulatram: The number is not sufficient.
Shri P, @. Sen: May I know what is the total acreage inder these furms?

Shri Jairamdas Doulatram: The total area under co-operative farms of all
types, apart from those started under the ‘Grow More Food’' scheme is 40,284
acres.

Shri P. @. Sen: May I know the number of labourers employed in cultivating
one acre of land under these farms?

Shri Jairamdas Doulatram: I am afraid T would require notice of that question,
as it would involve securing information from all the societies.
8hri Kannamwar: Are any special facilities afforded to these co-operatives?

Shri Jairamdas Doulatram: The special facilities that are made available
to ther ara {echnical aid, seeds, agricultural implements, etc. Any finaneial
aid that is possible is also made available to them.
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Shri Bonm:' What is the maximum and minimum area of these farms?
- Shri Jairamdas Doulatram: I would require rotice of that question.

S & pud Ll S yaem lpdy 2daisgd WS 1 pilae ] - g - oS
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Giani @G. 8. Musafir: Will the Government consider to set up co-operative
farms of this. 4ype in the Punjab?
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Shri Jairamdas Doulatram: No reply has, as yet been received fromn the
Punjab. We have, therefore. postponed & decision for the present.

‘Pandit M. ' B. Bhargava: lHuve the Government organised any such. co-
operatives in the States of Ajmer and Delhi?

Shri Jairamdas Doulatram: Obviously not, so far as information with me
goes,
Babu Ramnarayan 8ingh: How many of these farms are self-supporting?

Shri Jairamdas Doulatram: They are all trying to be self-supporting.

RESEARCH RE CONSTRUCTION OF Roaps

*754. Giani G. 8. Musafir: (a) Will the Minister of Transport be pleased
to state whether any rescarch has been undertaken in connection with the
laying of roads in the country at a cheaper cost, recently?

(b) If so, what are the results of such a research, and how long will it take
to put it into practice?

The Minister of State for Transport and Railways (Shri Santhanam): (a) Yes.

(b) Some success has been ohtaived particularly with respect to stablised soil
base-courses in the Punjub and Madras. It is too early to talk of final results
(which cannot be known for sowe years). The new methods are being put into
practice in severol oreas.

Shri Kamath: Has any foreign expert arrived in this country to aid, advise
and ndd to Government'’s knowledge of the subject?

. Shri Santhanam: T am not aware of any foreign expert being called for this
purpose.
Shri Kamath: Is he being invited by Government?
Mr. Speaker: Order, order.
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Giani G. 8. Musafir: Do Government contemplate construction of roads in
rural nreas connecting villages with towns and facilitate ~cramunications?
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Shri Santhanam: All these expariments are on rural roads only.

dSh.l'l R. K. Ohaudhuri: May I know in what areas this experiment has been
made?

Shri S8anthanam: As 1 have already stated these experiments have been con-
ducted in the Punjab and Madras.

Dr. Deshmukh: Is there any definite and independent scheme for this: or are
these experiments made in the ordinary way?

Shrl Santhanam: We have got research stations, where mechanical stabili-
sation and chemical stabilisation methods are experimented on. Certain trackg
are laid, they are watched and data collected; and on the basis of the data
further extensipns are being attempted.

Shri Kamath: Is it an integral part of the highway schemc of Government?

8hri Santhanam: No, Sir. This does not come under the highway scheme.
This concerns only the rural roads. The highways are of cement concrete or
metal. These are for mud roads.

Shri Kamath: Are these only by-ways?

Mr. Speaker: Order, order.

Dr. Deshmukh: Are we to understand that there are no experiments made
so far as construction of highways is concerned?

Mr. Speaker: The question does not arise.

. GUB MARKETING AND DEVELOPMENT BOARD

*756. Shri Ranga Reddi: (a) Will the Minister of Agriculture L pleased
to state whether there is any proposal before the (Glovernment to form a Gur
Muarketing and Development Board?

(b) If so, what stage hus the proposal reached?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) No.
(b) Does not arise.

Shri Ranga Reddi: What is the total production of gur in India?

8hri Jairamdas Doulatram: 1 am uafraid I can give only approximate

figures: it was about 81 or 32 lakh tons in 1947-48. Last year's figures are
not yet available.

8hri Ranga Reddi: Is any quantity of gur being exported to foreign coun-
tries?

8hri Jairamdas Doulatram: I do not think any gur is being exported to
outside countries.

Shri P. @. 8en: Is any quantity of gur being diverted for manufacture of
aleohol ?
8hri Jairamdas Doulatram: Gur i§ not being used for producing aleohol.

Shri R. Velayudhan: Is any portion of the Gur manufactured in Indin being
exported to Pakistan?

Shri Jairamdas Doulatram: I do not think there is any ban on exports to
Pakistan, but it is unlikely that it is being exported, because the price of Indian
gur is higher.
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COIMBATORE SUGARCANE BREEDING STATION

*7566. Shri Ranga Reddi: Will the Minister of Agriculture be pleased to
state: .

(a) whether Government have decided to hand over the Coimbatore Sugar-
cane Breeding Station to the Indian Central Sugarcane Committee;

(b) if so, whether the Station has been handed over to the Indian Central
Sugarcane Commiltee; and

(¢) if not, when it will be handed over?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) Yes.

(b) and (c). The Committee have been asked to take it over with effect
from 1st April, 1950.

Shri Ranga Reddi: Why has the Sugarcane Committee been asked to take
over this Breeding Station?

‘Shri Jajramdas Doulatram: Because they felt that they will be able to
function it better if the Station was under their care.

Shri Ranga Reddi: What was the expenditure incurred by Government?

8hri Jairamdas Doulatram: The expenditure was Rs. 1,47,200.

-8hri R. Velayudhan: May 1 know how many acres of land are there on
which sugarcune breeding is going on at Coimbatore?

Shri Jairamdas Doulatram: I requirc notice of the question.

Shri R. K. OChaudhuri: May I know if the Indian Central Sugarcane Com-
mittee will also breed sugarcane instead of cultivating it?

Shri Jairamdas Doulatram: It will not breed sugarcane.

Dr. Deshmukh: Have the Government decided to hand over some money
also to the Bugarcane Committee, "over and above the expenditure already
incurred by them?

Shri Jairamdas Doulatram: The Central Committee has fairly good funds
at present. Therefore the Government do not intend to hand over special funds
for this Institute especially.

AREA UNDER CULTIVATION IN PUNJAB
l .

*757. Prof. Yashwant Rai: Will the Minister of Agriculture be pleased to
state:

(n) whether it is o fact that extra land has been brought under cultivation
in the Punjab under Grow More Food campaign;

(b) if so, how many additional acres of land were brought under cultivation
in the State of Punjab during the years 1048 and 1949;

(¢) what amount of grant wag given to the Punjab in the year 1948 and 1949;
and

(d) what hag been the produce during these years?

The Minister of Food and Agriculture (8hri Jairamdas Doulatram): (a) Yes.

(b) 'The Central Government reclaimed 6,450 acres of land in the Karnal
Distriet during December, 1948 to May. 1949. Of this area 8,106 acres were
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brought under cultivation during Kharif 1949 by the State Governmont. The
additional srea cultivated by the efforts of the State Government is being
ascertained from that Government.

(c) A grant of Rs. 13,683,697 was sanctioned to the Government of Punjab
between 1st January, 1948 and 8lst March, 1949 and & grant of Rs. 34,57,590
and a loan of Rs. 1,25,33,900 between 1st April, 1949 to 28th February, 1950
which is to be spent in the current year.

(d) Separate figures for the above ndditional acreage have not been received.
The produce of principal foodgrains during the.crop years 1947-48 and 1948-49
was 28,81,000 and 24,61,000 tons respectively i.e. an incrense ol 80,000 tons.

Prof. Yashwant Rai: May I know the quantity of wheat produced?

8hri Jairamdas Doulatram: I have just indicated that separate figures for
the additional acreage have not been received.

(;ATTLE SUPPLIED TO DISPLACED PERSONS IN ANDAMANS

i

*758. Giani G. 8. Musafir: Will the Minister of Agriculture be pleased to
state:

(a) whether displaced persons rehabilitated in the Andaman Islands, have
been supplied with cattle by Government;

(b) whether Government had fixed any standard of health, weight, ete. for
the cattle supplied;

(c) whether Government have received any reports regarding the deficiency
in the cattle of such standards;

(d) the total cost of purchasing these cattle; and

{e) if the answer to part (c) above be in the affirmative, what steps Govern-
ment proposed to take in the matter?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) Yes.
(b) Yes.

(c¢) A complaint was received from the Andamans that some of the animals
purchased from Madras compared unfavourably in build and stature with those
purchased from the Punjab and were not capable of working in ‘‘“deep mud”’
or ‘‘for long hours at a strgich’’. The complaint was inquired into, and
Government were satisfied that the quality of the Madras animals were in
conformity with the price paid therefor.

(d) Rs. 2,04,908.
. () Government are considering the suggestion that future settlers in the
Andamans may be given cash advances for purchasing the cattle,

Dr. Deshmukh: May I know the number of persons who have been settled
in the Andamans to whom these cattle were distributed?

Shri Jajiramdas Doulatram: T am afraid I am not dealing with that aspeot.
I think it was about 200 families.

8hri Alagesan: May I know which Yreed was purchased?

8Shri Jairamdas Doulatram: I find that they made enquiries from Madras,
Mysore and Orissa and ultimately it was decided that, as the Andamans were
closer to Madras than any other place in climatic conditions, the remainirg
cattle should be purchased from Madras.
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Shrimati Velayudhan: May I know the total number of cattle that was
purchased from Madras?

Shri Jairamdag Doulatram: 51.

Shri R. K. Ohaudhuri: May I know the number of Sindhi bulls purchased?
8hri Jairamdas Doulatram: Or Punjabi bulls?

~

Mr, 8peaker: I am now taking up the question of Dr. Deshmukh, No. 785.

PrODUOTION AND CONSUMPTION OF TBLEPHONES

*785. Dr. Deshmukh: (a) Will the Minister of Communications be pleased
to state what is the value of the telephones produced in Indis annually?
{b) What is the value of total annual consumption of telephones in India?

(¢) What steps have been taken during the last three years towards increased
production of Telephones in India?

The Deputy Minister of Communications (Shri Khurshed Lal): (a) Com-
rlete manafacture of telephones is nt undertaken in India at present but
the \ulue of telephones assembled i.. ...dia annually is about Rs. 28 lakhs.

(b) The value of total annual cons.uption of telephones in India is also
about Rs. 28 lakhs.

(¢) Governmeont have established a factory for the manufacture of tele-
phones at Bangalore. When this factory goes into full production which it is
expected to do in the next three years, India will become self-sufficient in the

mgtter of telephones.
Dr. Deshmukh: Why are the Government unable to supply telephones?
8hri Khurshed Lal: To whom?

Dr, Deshmukh: To the public.

Shri Khurghed Lal: Telephones cannot he supplied to the public, not fo-
want of telephone instrumcnts, but for want of exchange equipment.

\ Short Notice Question and Answer:
RAILWAY ACOIDENT NEAR SULLEREPETA

Shri V. K. Reddi: (a) Will the Minister of Rallways be pleased {o state
the number of persons killed and in- -1 in the Railway accident reported to
have taken place on 3rd March, 1950 «. 11 P.M. near Sullerepeta, 50 miles north

of Madras?
(b) What is the extent of other damage resulting from the accident?

(c) Have the Government been able to ascertain the cause of accident and
if so, what is it?

(d) What assistance was rendered to the sufferers and their families?

(e) Is there any truth in the reports that sabotage was the cause of the
accident?

(f) Is it & fact that some fish-plates were removed?

(g) What steps do Government propose to take to prevent recurrence of
such mishaps?
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The Minister of Transport and Railways (Shri Gopalaswami): (a) to (g).
At about 28:15 hours on the night of 8rd/4th March, 1950, No. 1 Down Madras
Cal_cutta Mail derailed between Tada (mile 43 from Madrus) and Builerepeta
(mile 503). The train consisted of an engine and eleven bogies. The engine
and the first four bogies on the train capsized, the leading bogie (a class I and
IT composite) having been completely smashed. The front end of the fifth
bogie telescopod into the rewm of the fourth; the next five bogies, viz., 6th
to 10th, derailed. The last bogie remained on the rails.

_8ix persons were killed and ninety-six received injuries, six out of these
being of a serious nature, '

A preliminuxxr rough estimate of the total cost of damage to the engine,
rolling stock and permanent way is 2} lakhs of rupees.

The accident cccurred at 28:15 hours. The Assistant Surgeon, Sullerepeta
with his staff arrived at the spot within about 50 minutes of the occurrence
and started giving first-aid, to the injured. Doctors from Gudur arrived ab
2:50 hours and from Bitragunta at 3:15 hours, with all necessay medical
equipment. A medical van special from Madras also arrived at 4.00 hours.

Of the six seriously injured two were able to proceed on their journey and
four were taken to Madras by an Ambulance Car by road.

Three persons with minor injuries and four with serious injuries are now
in ths Government Hospital, Madras, and the latter are stated to be progressing
well.

Arrangements were also made for supply of food and refreshments to those
in need of them. These were speedily brought over by rail from Sullerepeta
and Madras.

Onward journey for all passengers was also arranged as required by them.

Relief trains from Madras and Bitragunta, and an officers’ special with
labour, a police force, etc., arrived between 5:30 and 5:44 hours. Through
communication was restored at midnight of the 4th/5th Murch.

The Government Inspector of Railways, Baugalore, held his enquiry on
the 6th instaut to uscertain intcr alia the cause of the accident.

According to the preliminary information available, two pairs of fish-plates
at either end of inside rail at the commencement of a curve were found re-
moved and the inside rail was found displaced.

A tool box nearby was found broken open and a spanner rcmoved therefrom
was left at the foot of the tool box.

Sabotage is indicated but the (Government Inspector’s report; must be
awaited on this and other points.

The Madras Government have been addressed for .the early appointment of
a Claims Commissioner.

Intensive patrolling by the Railway Engineering Department in collabora-
tion with the State Police and village watchmen is being done. Vulnerable
points are specially guarded. Other possible precautionary measures have
also been taken by both the M. and 8. M. Railway Administration and the
Madras Government.

Shrimati Durgabai: Is the news correct that appeared in the press that half
an hour before this major accident {mppened & passenger train passed on this
line and, if so, in between the passing of the passenger train and the arrival
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of the Calcutta Mail was the line checked up? Is it the practice to check up
the line between the passing of one train and the coming in of another?

Shri Gopalaswami: Not during such a short interval as that.

Shri Rathnaswamy: In view of the freque-nt accidents is it contemplated to
instal any safety devices to avoid such accidents?

Shri Gopalaswami: There have been a few cases recently but I do not
think that these disasters have been so frequent in our country.

Shri V. K. Reddi: What is the number of railway accidents that took
place during the year 1949?

Shri Gopalagswami: I think I have given information about this in my
Budget speech and also in reply to the debate on cut motions.

Shri Alagesan: Is the engine in such a condition that it can be put on the
rails again?
8hri Gopalaswami: Yes: it can be put on the rails again. An expenditure

of about Rs. 10,000 is estimuted as being required for putting the engine in
good condition so as to be used on the lines.

Shri Audikesavalu Naicker: May I know whether Government will give
thz necessary compensatxon to those who were either killed or injured in the
accident?

Shri Gopalaswami: Yes.
Kanwar Jagwant 8ingh: May I know whether any of the crew of the engine

or any other Railway official on the trnin were like guards, ete. injured im
this accident?

Shri Gopalaswami: Miruculously the driver is quite safe as also the guard.
One of the firemen, I believe, got an injury.

Dr. V. Subfamaniam: What was the total number of passengers in the
first two carriages?

Shri Gopalaswami: I am unable to give that information. It is quite ob-
vious that the first bogie was nothing like being full.

Shri Alagesan: Will this patrollnig of the permanent way be undertakem
as & permanent measure?

8hri Gopalaswami: It would be difficult to maintain the special precautions
which we have taken as & permanent meansure but we are considering the
question as to what can be done to make more satisfactory arrangements for
patrolling the line in future, though they may not be of the same magnitude
as we have made at present.

Dr. V. Subramaniam: Is there any intention of running a pllob engine
before passenger trains for a few days?

Mr, Speaker: That is o suggestion for action.
Shri Rathnaswamy: Has Government’s attention been drawn to some con-

crete suggestious contained in the Hindu of the 8rd instant in regard to
avoiding disasters of this kind?

Shri Gopalaswami: I am afraid our attention has not yet been drawn.

8hri 8idhva: The hon. Minister stated that railway accidents were few
compared with other countries. Whether they are few or many is immaterial.
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PARLIAMENTARY DEBATES
(ParT II—PROCEEDINGS OTHER THAN QUESTION3 AND ANSWERS)
Thursday, 9th March, 1950.

The House met at a Quarter to Eleven of the Clock.

[MR. SPEARER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

11.53 AM. PAPERS LAID ON THE TABLE

ACTION TAKEN ON ASSURANCES, PROMISES AND UNDERTAKINGS GIVEN DURING
NOVEMBER-DECEMBER SESSION, 1949.

The Minister of State for Parliamentary Affairs (Shri Satya Narayan Sinha) :
I beg to lay on the Table a statement showing the action taken by the Government
on various assurances, promises and undertakings given during the November-

December Session 1949 of the Constituent Assembly of India (Legislative). [See
Appendix IV.]

GENERAL BUDGET—GENERAL DISCUSSION—concld. ~
FIRST STAGE—concld.

The Minister of Finance (Dr. Matthai ) : We have had a prolonged and animated

debate on the Budget and, speaking for mysclf, may I say that 1 derived a great
deal of enjoyment and profit from the discussion.

Various matters were raised in the course of the discussion which related to
the financial proposals and other matters were zlso raised which related to problems

connccted with the administration and the working of the various departments of
Government.

To-day, T do not propose to deal with the criticisms of financial proposals and
matters relating to the working of Ministries for this reason that the consideration
of the finance Bill will give hon. Members sufficient opportunity to express their
views on these matters and I take it when Demands for grants are urder considera-
tion, the House will have full opportunities of expressing their views regarding the
working and the administration of the Departments of Government,

. I/proposc to deal really to-day with the major issues which hon. Members
have r-ised during the three-day debate but before I do so, I would like, if I may,

to make a very brief reference to what newspapers call the ‘highlights’ of the
debate. '

I would like first of all to make a brief reference to Pandit Kunzru., Pandit
Kunzru yesterday in a speech to which 1 listered with the greatest interest, as I
always do to anything that falls from Pandit Kunzru, summed up his criticism
of the budget by laying down the proposition that the Finance Minister is groping
in the dark like the rest of us. The only comment that I wish to make on the pro-
position is that as a statement of the real position of the Finance Minister to-dsy
it is an under-statement. What the Finance Minister is doing to-day is not to
grope in the dark. What he is doing is to drive a ten-year old jeep along a narrow

(1291)
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mountain road over a steep precipice on a moonless night. There is hardly
a Financee Minister in any country in the world with which I am familiar
who is not doing the samé kind of thing. Save the position of this country. We-
have the enormous strain thrown upon our internal and external finance by the
deficiency in our food supplies. We are having this very difficult problem of
Kashmir which is putting a very severe strain upon our resources. We are having
this increasing tension in our external relations. We are having all the compli-
cated problems which have been thrown up by this sudden drastic devaluation.
Does Pandit Kunzru seriously expect me to o anything except to grope my way
in the impenctrable darkness that surrounds the financial world to-day ? Pandit
Kunzru’s criticism therefore is—he meant it very kindly—not an original criticism.
Like most things that Pandit. Kunzra says, it is a platitudinous criticism. Pandit
Kunzru is nothing if he is not platitudinous and that is why he is such a respectable
figure in this House.

Now, let me turn to Acharya Kripalani. T listened with great respect to
Acharya Kripalani. Whenever he makes his rare appearances in this House, I
feel delighted and T look forward with eager anticipation. He has fulfilled my

12 Noow expectation. T listened with special interest to the concluding part of

: his speech where he told us the story of & man who had joined Govern-
ment scervice.  The point of the story was to chicidate the preeise effect of Govern-
ment employment. upon the conddition of vour hrain.  As I listened to  Acharya
Kripalani, T said to myselt that the learaed Acharyva is getting ripe for & Govern-
ment joh.

T will now tara to Mr. Shiva R, Now Mre. Shiva Rwo whenever  he speaks
in this House, he speaks with the aic of anclder statesman.  The modulated accents,
the upward gaze which ho wears, all - that has greatly impressed me. The news-

apers, the morning after he made his speech, said that he made @ notable contri-
{:ntinn to the debate. The most notable of the contributions that he made was
that the Finance Ministor made a grave omission in that he  did not include in his
budget specch a picture of the special conditions of this country.  The Finunce
Minister in all conscience has a very tough jobh and if he isable to produce a picture
of thn economic conditions, it is a little more than he is ordinarily able to do. To
produce a social picture of a country with this infinite varicty of sociil conditions
and standards is something  altogether beyond my ability to do, even if T had at
my command all the leisure that  Mr. Shiva Rao has.  The painting of a social
picture, I would leave to people whlo have developed the true U.N.O. mentality. I
am not one of those.

~ Now I turn to the hon. Lady Member Mres. Durgabai.  Mrs, Durgabai yesterday
made a very moving speech.  Most of the speeches which were made  in this
House were made on behalf of what she called the common man.  Mrs. Durgabai
slightly varied the theme.  She spoke for what she called the man in the street.
Now she is very greatly disturbed about the conditions of the man in the strect.
Now 1 should like to advise Shrimati Durgabai that she should not worry to  the
oxtent that she does about the man in the street.  There is nothing whatever in
the budget which oceasions worry on that account.

Now let us look at Mr. Sidhva. Sir it is always a pleasure to look at Mr.
Sidhva, Thereia not in the  whole of this House a moro satisfactory and orvicular
figuro than Mr. Sidhva.  Mr. Sidhva did not speak cither about the common man
or about tho man in the street.  Tustead he spoke about Joint Secretaries.  Now,
Yur some reason Joint Scerctaries hiwve got rigat on top of Mr. Sidhva’s brain.
cometime agzo he put a question to me about the number of Joint Secretaries in
ou: establishment and in my answer I said that partly the number of Joint Sccre-
tarwes dopended on the number of questions he put in the House. As the result
of the Deputy-Speaker’s intervention, there is now a possibility that Mr. Sidhva
may lose his priority in the matter of interpellations. To that extent, I hope
there will be an improvement in the position of the Joint Secretaries.
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Now I coms to Mr. Frank Anthony. I listened with interest to the speech
that he made on the perils of extravaganoce, on the extravagances committed by
Government and Government officials. I was greatly stirred. Then I had a -close
look at Mr. Frank Anthony while he spoke and to me it was amazing that an hon.
Member with his sartorial set up and with his corporeal dimensions should hide
behind this very pleisant exterior a heart that is pining for the simple austere life.
Oa the question of economy I propose to sp2ak later in some detail.

Taking Shri Satish Chandra’s speech, a speech to which I listened with great
pleasure, he regards the Budget with mixed feelings. One reason why he is un-
able to appreciato the points of view of the Finance Minister is that there is a funda-
mental difference between the Finance Minister’s outlook and his own outlook.
He told me that one explanation was that he was born at the time of the Russian
Revolution whereas I was born in the dim Victorian age. I have been doing a
little research on the chronology of these mattera. I would like to supplement
Mr. Satish Chandra’s information. ¥+ Marx died in the eighties of last century ;
Joscph Stalin was born in the eighti--: i i ..t century; T was also born in the eighties
of Lwst century. There is obviously © common galaxy of stars that guide our
lives.

[oavast »»for ) the eomewnyt amaziay «posch which was made by the repre -
s 1 vice of Riyjawsthaa in this House,  He, firat of all, made certain claims foT
Rujosthan, Thea be 2eared o higher levels and he gave us a lecture as to the way
in which Governinent of India should ran its business and run its finance. The
moral that 1 drew for myself when [ listened to that speech was that is a very dan-
gerous thing for people who live in houses made of cheap second-hand glass sheets
to theow heavy stones at others. Ho would be well advised hore vfter to stick to his
own husiness.

[ mast refer to my hon. friend Shri Jaspat Roy Kapoor. That is the one speeoh,
with wiich [ found myslf in complete agroement.  lKvery point that he made
seemed to me to strike the nail richt on the head. I could almost hear the noise
of the hammer as it feli on the nail.

T come to my friend Saei Mohan Lal Gantam. Mr. Gautam put a very straight
question to the House, and T am very glad that he did so. He asked the Houss
“Ix the Finance Minister to follow the Congress or is the Congress to follow the
Finance Minister”?  He went on to say that there was a time when he thought that
the Finanee Minister was a socialist, and by implication, I gathered that his own
impression is that to the extent [ am not a socialist, to that extent I am departing
from the declaved policy of the Congress. T have in my time paid a lot of thought
and attention to the teachings and writings of Mahatma Gandhi and the conoclusion
that T have come to is that in modern times there has never been a prophet who
attaclied greater importance to individual personality and the need for providing
the fallest scope for individual personality and free will than Gandhiji. Those
who reduce the economie philosophy of Mahatma Gandhi to the cheapest variety
of westera sovialism are doing  very much less than  justice to him. One of the
great tragedies of history is that the greatest prophets of the world, after their
time suffer more damage at the hands of their followers than at the hands of those
who stood outside the charmed circle. [f Mahatma Gandhi stood for anything,
it was first the need of developing to the fullest extent the potentialities of the
individual, and secondly to point out hard physical labour as one of the forms in
which individual personslity should express itself. If thaet is the right ideal
of the Congress, for the life of me I cannot see anything in the Budget whioh is in-
consistent with that, Sir, ever sinoe I joined the Government, I have always kept
before my mind the great idcals for whioh the Father of the Nation Las stood and
I refute the suggestion that in anythiag that I have done or proposed I have departed
by so mach as an inch from his philosophy and ideals.

Babu Ramnarayan Singh (Bihar) : Where is the Karachi 'Rosolution t
Shri Tyagi (Uttar Pradesh) : Cottage industries have becz negleoted.
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. Dr. Matthai : No, Sir. Having said that, there is one acpect of the situation
to which I must invite the attention of the House. We are passing through very
difficult and very critical times. We have as a Nation State just achieved inde-
pendence. Whatever might be the outlook and the ideals with which we atarted
a8 an independent Nation State, we are, for the time being, it appears to me,
following, whether we like it or not, the orthodox pattern of Nation States in the

* Ninteenth century. Once you =-hieve independence, it is your responsibility to
preserve that independence: You cannot preserve that independence unless yoa
are prepared to organise a sufficiently effective defence organisation. There is.
no modern effective defence organisation that you can build except on large-scale
industrial development. You cannot build it on the economy of three acres and a
cow. We are faced with that situstion. T respectfully suggest to the House that
if this country h:s to preserve its newly won freedom, it has got to look these
realitics in the fice and to have the coursge to do the necessary temporising and
compromising. Otherwise, we shall be lost as a nation. )

I now come to Mr. GGoenka. Mr. Goenka started his speech by paying me a
tribute for what he called “my integrity’’. On my other virtues, he was absolutely
silent. I gather, therefore, that he is not quite satisfied about my intelligence.
That part of his sentiment, T fully reciprocate.  He told me , a seasoned, hardened
teacher of Economics that what is necessary for meeting the present inflationary
situation is to creste as larze a surplus as you can. I listened with complete agrec-
ment, T must say, to Mr. Goenka’s ideas  on the present economic  situation. I
should ke to tell him  that if he analyses the budget carefully, he will find that
there are some important non-receurring it ms of expenditure on the revenue side
of the budget which under ordinwry ¢onditions in any other country would be met
out of receipts other than revenue,  ‘Three  years ago, when the Congress assamed
office, and we wero tunctioning s an Interim Government, we took 4 lot of trouble
for determining what would be the proper postwar normal level of expenditure on
Defence in this country and we estimated—we were then working for Undivided
Indii-— that it would be :omething like Rs. 110 crores.  We are now Divided India.
But our problems on that account from the point of Defence and external  security
are, if anything, more serious and if you make all .wances for thiet, assuming we
weoro not faced with conditions of special tension. T would fix—I am saying that
withoad any particular authority —the normal Defence expenditure of this*country
st no moro than Ra. 125 crores. The difference between a 123 and 168 then is
the burden of  expenditure which we are  carrying on the revenues of the Govern-
ment of India which in any other country would have been met mainly out of
inflationary finance.

Then take this question of food subsidies. It is a non-recurring item. It is a
speoial expenditure which under the presens conditions, we have got to meet.

ake the question of relief and rchabilitation. We are not going to be faced with it

for all time and if, therofore, we were procecding on ordinary lines of finance,
these things would not be on the revenue side of the Budget and that gives the
meaauro of she potensial surplus that isin the budget. The point that I wish to
make is this : [f we are so fortunate that in the next few years we are able to find a
tolorables solution for thess very special problems, then to that extent, on the pre-
sent lovel of taxation, wo may have a surplus which should make a reasonable
provision for develup:nontal projects. Mr. Goenka then told me that any relief in
tazation is an inflationary measure and that therefore, in  providing for reliefs of
direcd taxation, I was going counter to the policy of Government in the matter of
toflation. That is a matter to which I have given a good dcal of thought, and no
matter whas all the textbooks in the world may say, the present level of direct
mxzation in this country is a positively inflationary influence. As I have said in
my Budget speech, so I say again, it is not the monetary factor that determines
hi“«)a in this country. 8o much as the question of production of goods and ser-
vioes, that Is the docisive factor. If that is so, then this present level of taxation,
80 far a8 we continue is,\s not going to be dis-inflationary as Mr. Goenka thinks and
hia textbooks appear to think. .
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Yesterday Pandit Kunzru referred to something that I said in reply to the
problem of capital deficit which he raised last year. I dismissed that criticism
rather summarily last year and Pandit Kunzru has raised it again. He appeared
to think that I have now been converted to a different view about it. I wish to
assure him that I hold exactly the same view as I did last year and if anything, I
hold it with more confidence. If you take the whole of the receipts and expenditure
of the Government of India, not merely the revenue receipts and revenue expen-
diture, but also the capital receipts and the capital expenditure of the Government
of India, if you take 2ll the Government transactions together, the net result is in my
opinion dis-inflationary and I say that for this reason. After all your revenue expen-
diture is met out of your revenue receipts that is to say, for every item of expenditure
on the revenue side, you are financing it by withdrawing money, in the form of taxes,
from circulation. With regard to your capital expenditure, part of it you are
meeting by loans, which is again money withdrawn from circulation, and part of
it by drawing on your cash balances. Now your cash balances are . cormant
money in the sense that they are not actually in circulation and, therefore, does
not add to the purchasing power. If you draw from your cash balances and spend
it, then the argument is ; that is inflationary. But more than the amount that
we draw from your cash balances we remit abroad for the purchase of goods and
services which come back to this country. In other words, the net effect of drawing
money from the cash balances is to have goods in this way without the money being
spent in this country, and I say that if you take the finances of the Government
of India during the years 1949-50 and 1950-51, the net effect of Government ex-
penditure is dis-inflationary.

Most of the criticisms during the discussion were centred on the main assump-
tion behind the budget that the proposals for relief in taxation are going to help
the economy of this country. What my critics have urged is this: Do not take
this Rs. 15 crores, the total amount of money involved in your tax reliefs and give
it back to the investing classes, but spend it on some kind of developmental or
social welfare scheme. Then you are able to get production, to get social services
created as the result of that expenditure. But the line that I have taken is that if
you take this Rs. 15 crores and spread the amount over a variety of schemes over
the whole of this country the extent to which it is likely to meet the situation is
somewhat insignificant. On the other hand, if you take this money and use it
in such a way that you are able to release further investment resources, which are
latent in the country, you are probably likely to get far more than Rs. 15 crores.
The crux of the problem is this : - What is the best way of utilising this Ps. 15
crores, to put it straightaway into capital expenditure or to use it for the purpose of
stimulating the investment resources of the country ? In which direction do you
get better value for your money ¢ The assumption that I have made is that you
will be able to get better value, as far as I can judge the situation, by tax reliefs.’
My critics are perfectly entitled to say that my assumption is wrong. Neither
of us can come to any definite conclusion on the subject. It is the lot of a Finance
Minister that in making his proposals at every stage he has got to take a chance ;
he has got to make assumptions all along the line and so long as he is responsible
for the finances of the country, he cannot shirk his responsibility for taking these
chances and making these assumptions. It may be that my assumption is wrong,
it may be that my critics’ assumption is right and if hon. Members come definitely
to the conclusion that the assumption on which I have formulated this bydget is
wrong, then the House has every right, not merely so but, it is the duty of the House
to put somebody else in my place, whose, assumptions are more acceptable to the
House. But the House has no right to ask me to swallow other peoples’ assump-
sions. IfI do, I would be shirking my responsibility.

A criticism which was made more than once is that the production that
Government has thought of is tndustrial production. That is & statement which, to
say the least, is inacourate. Of the total provision made in the Budget for 1950.51.
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for capital expenditure, lees than ten per cent is going %o be devoted to industrial
ytodnction. The largest single item, is food production, either for short-term or
or long-term schemes. A greas deal of the capital provision is for the develop-
men$ of rail transport and for rehabilitation. Less than ten per cent I say, goes to
indusérial production. The House has no right to say that Government is not
sware of she importance of agriculture.

1 have been told shat I have manipulated the Budget that in trying %o reach a
surplus for my beloved idea of surrendering to the capitalists, I have been trying
40 inflate the Budget on the revenue side. I think it was Mr. Mohan Lal Gautam
who said something about tax receipts being taken direct to revenue instead of
deposit account. That was a practice established by my predecessor in office and
i¢ is a practioe which will reach finalisation some time in 1951-52. But we need
nos go into the detafls of these matters. . If it is held that there are certain items
included in the income-tax receipts which are not likely to be repeated, I should like
%0 say in reply %o my critios, that this is a matter which I and my advisers have
oonsidered with care, and wo are satisfied that for the next fow years, that is to say,
a8 far forward as you oan make estimates in thesc matters, unless there is a world
depression or some abno~mal ocourrence of that kind. we may expect our tax
receipta to be about the I vel which I have indicated in the 1950-51 Budget.

1 come now to this vexed question of economy. Mr. Sihva has been asking
a great many questions regarding (Fovernment’s attitude to the proposals of the
Eoonomy Committee. Sir, there is a great deal of difference between the rituation
which the Economy Committee faced and the situation that we are facing to-day.
As 1 told the House in my Budget speech, the 1950-51 figures are not comparable
at all with the 1949.30 figures.  On accouut of the additional work which has
fallen to the Government of India because of the fact that the Government
of India have now taken over all the federal subjects and scrvices of the integrated
States, there is a large volume of administrative work which the Government of
India has had to shoulder which was not béfore the Economy Committee when it
made ite examination. It is no use to-day  proceeding on the recommendations
of the Economy Committee. Tt is perfectly true that in comparison with such
small estimates of savings as T indicated to the House from time  to time, the
estimates that I have put before the House 2re not encouraging.  But the reason
is thiv. Practically all the Ministries in the Government of Indis have hed to make
preparations and are now to take in hand additional administrative work required
for looking after the federal services of the integrated States. T think | indicated
in one of my Budget Papers the net expenditure.  Making allowance for the revenue
we got, tho net expenditure we are incurring in 195031 in regard to the integrated
States is of the order of Ra. 94 crores. But as Lindicated in my Budget speech,
if you take the civil estimates tor 19530-51 and deduct feom them all the special
expenditure which has tallen to us o aceonat of the integrated States, our eivil
eatimates ahow a reduction of somewhere about Rx, 22 crores as compared with the
rovised eatimates of 1949530, and T think the Government is  entitled to some
recopnition of that fact.

1 laid & great deal of steess in my Buduet speech on the work of the Estimates
Committee. T did so deliberately beeause T do not want to appoint  another eco-
nomy committee. Tt is for the Estimates Committee of the House, in view of the
fresh administrative responsibilities which have been thrown upon the Government
of Indin, to tell us in what directions can we reduce expenditure, and as T said, T
am looking forward with great expectation to the work of the Estimates Com-
mittee.

A good deal has been said about the fact that all the reliefs contemplated in
the Budget are reliefs intended for the more well-to-do classes  of the population.
Now, I am afraid that isx a situation which a Minister, responsible for the Central
finances, within the frame-work under which we are administering it to-day, can-
not help. ‘Take income.tax. People who are getting up to Rs. 250 a month pay no
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income-tax and so I cannot give any relief there. If you take the inoome groups
between Rs. 3,000 and Rs. 10,000 for whom this year I have made no provision
for relief, but for whom I provided som: relief last year, if you take the amount of
income-tax that they pay and the relief that they get in respect of their earned
income under the income-tax proposals, the amount of tax that they pay to-dayis
considerably less than what they paid in 1939-40. You do not expect me to go
farther than that. I am unable to produce a scheme of complete relief when the
whole country is called upon to bear additional burden because of the problem of
security that is facing tiis country.

As regards excise duty, I think it is my friend, Mr. Khandubhai Desai, who
told me that something might have been done in the direction of reducing the
excise duty. This also is a matter that I have considered. Take for example
the excise duty on medium and coarse cloth. Tt works out at three pies per yard.
If I go as far as a reduction of one pie a yard, that is as far as I can go, in view of
the present finances of the country, I assure the House the whole of that one
pie will go, not to the common man, but to the middleman. And when Mr. Khandu-
bhai makes a suggestion of that kind, I am compelled to ask him, “Is he speaking
as a leader of labour, or is Le speaking as a Banie masquerading as a labour leader 7
The answer that I have given myself is “Probably both”.

Sir, there are other matters also to which reference has been made in the course
of the discussion: but I shall take tar more time than I have at my disposal if I
were to refer to them. For the present, therefore, Sir, I will bring these remarks to a
close. T will say only this in conclusion, that we are going through a time of grim reali-
ties, and I am convinced, looking at it from a practical point of view, that the only
way in waich we can survive as an independent nation is by agreeing to look reali-
ties in the foce, and not to take shelter under the formulae which held good at an
earlier time.  Slogans had a valuable psychological use during the period of struggle
for national independence.  That struggle is over. Now when hard problems
are staring us in the face, when it is & question of self-prescrvation, I suggest
very respectfully to the House, that we must he prepared to compromise, we have
got to temporise.

TRANSFER OF PRISONERS BILL

The Minister of Home Affairs and the States (Sardar Patel) : I beg to move
for leave to introduce a Bill to provide for the removal from one State to another
of persons confined in & prison.

Mr. Speaker : ‘U'he question is :

** That leave bogranted to introduce a Bill to provide for the removal from one State to
another of persons confined in & prison”.

The motion was adopted.

Sardar Patel : I introduce the Bill.

JUDICIAL COMMISSIONERS’ COURTS (DECLARATION AS HIGH
COURTS) BILL

The Minister of Home Affairs and the States (Sardar Patel) 3 I beg to move :

*“ That the Bill to declare the Judicial Commissioners’ Courts in Part O States to be High
Courts for certain purposes of the Constitution, be taken into consideration’.

The measure is a simple one and its necessity can hardly be questioned. All
the States in Part C States except Delhi and Cootg have Judicial Commissioners’
Courts as the highest court of appeal within that State. Unless we make specific
provision for appeals from such courts to be made tothe Supreme Court, the
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: Iatter Court will not be in a position t» exercise the same appellate jurisdiotion

"in regard to those Courts as it does in regard t, other High Courts. We think

. that these appellate powers should be vested in the Supreme Court from the date
.on which the Constitution oame into force and aocordingly an ordinance was
issued to deal with that matter. We have made certain modifications in chapter
V of Part VI of the Constitution in order to alapt these provisions to the
neocessities and essential features of Judicial Commissioners’ Courts.

The pressnt Bill sezks to incorporate the Ordinance as a permanent feature
of the Statute.

Mr. Speaker: Motion moved:

** That the Bill to declare the Judicial Commissioners’ Courts in Part C States to.be High
QOourte for certain purposes of the Constitution, be taken into eonsideration.”

[ Mi. DEPUTY-SPEARER in the Chair)

Pandit M. B. Bhargava (Ajmer) : Tho Bill secks to confer upon the Judicial
Commissioners’ Courts the status of a High Court for certain purposes. To all
fntents and purposes it is a Bill to perpetuate the conditions that arc prevail-
ing in the Chief Commissioner’s Provinces in respect of the Judiciary. Those condi-
tions are by no means very happy conditions. In fact, under the existing condi-
tions the Judicial Commissioners’ Courts enjoy all the powers of the High Courts
under the law of the land both in the realm of criminal as well as civil law. They
are the highest courts therc, and formerly, i. e., before the 26th January 1950 and
before the Act abolishing the jurisdiction of the Privy Council was passed by the
Constituent Assembly, appeal lay from the Court of the Judicial Commissioner of
Ajmer, and I presume of tho other similar provinces, to their Lordships of the
Privy Council only. Now before the Ordinance was promulgated, under the Con-
stitution no appeal could be filed in the Supreme Court from the Judgments and
dearees of the Judicial Commissioners, bocause the Constitution contemplates that
any High Court must cousist of more than two Judges. That is article 216 of the
Oonstitution. It is true that in Part VIII there are certain specific provisions
enacted for States in Part C of Schedule I of the Constitution, but it i3 laid down in
artiole 241 of the Constitution that Parliament can ecreate a High Court for any
of the States in Part C of the First Schedule or confer on any Court in anv such
State the powers of a High Court for certain purposes and it is un-ler this article
thet the present Bill is being piloted. But we cannot forget the spirit of the Constin-
tion and we cannot also forget that in modern R:publican India no distinction can
be made between the residents of one territory and the rosidents of another terri-

within the four corners of the Indian Union. In every State under Part A
and Part B of the First Schedule, every citizen has a right to seek justice. and that
justice ia being adwministered by & number of Judges, but so far as the Chief
Commissioners’ Provinces are concerned, even the fate of a person who is convicted
of murder and is sentenced to death is in the hands of one single Judge, while in
other High Courts the sentence of a person condemned to death will come for con-
firmation before a Bench of the High Court. Similarly in civil matters, the po-
sition will be worse. Any judgment of the judicial Commissioners which decided
civil cases upto the valuation of Rs. 10,000 and upwards was appealable before
their Lordships of the Privy Council under section 110 of the Civil Proc>dure Code,
but under the new Constitution article 133 provides that the value of the subject
matter of any dispute should be not less than Rs. 20,000 for an appeal to lie before
the Supreme Court unless otherwise provided by any special piece of legislation
by Parliament. In this Bill there is no relevant ameadment and therefore the po-
sition now is that any judgment or decree of the Judicial Commissioners before
it is appealable before the Supreme Court must satisfy the requirements of article
188; . e. it must involve a matter of the pecuniary value of at least Rs. 20,000.
And farther if it is & judgment confirming the judgment of a lower Court, it must
involve a substantial question of law. My submission therefore is that in fact the
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powers of the Judicial Commissioners under this Bill will be more than they were
before the enforcement of this Constitution. This state of affairs, I respectfully
submit to the hon. the Home Minister, should not be allowed to continue any
further. After all, the right of a citizen to have justice must be the same in every
nook and corner of the Indian Union, wherever he may be. Simply because
a citizen happens to reside in any territory known as a Chief Commissioner’s Pro-
vince, he should not have less rights than any other citizen in any other part of
the Indian Union.

My humble suggestion is that though the scope of this Blll is limited the hon-
the Home Minister may see his way to accommodate the population of these
Provinces. There are several ways under which appropriate relief can be given to
these areas. Even under the present Constitution it can very well be arranged
that for these areas there can be a bench of two or more Judicial Commissioners
to administer justice and they can operate as a circuit court, visiting these areas
at certain intervals and disposing of the civil and criminal appellate work in a sitting
of the bench. That will not involve a very large exp>nditure to the Government
and at the same time it will go far to meet the requirements of the situation.

Then I would draw the attention of the hon. Home Minister to article 241(4)
under which it is open to Parliament to extend the jurisdiction of the existing
High Courts in the States in Part A or the States in Part B so that the adjoining.
territorics may be included within their jurisdiction. Instead of leaving such
great powers in the hands of one man it is better that the jurisdiction of the High
Courts of the contigucus areas is extended so as to include these small territories
also therein. I think this is another way in which justice can be done.

There is one other point to which I would draw attention. Aw present the
Judicial Commissioners’ Court rnjoys the powers of the High Court so far as the
issuing of the writs of habeas corpus and mardamus, ete., are concerned. But in
the present Rill, in clause 6, it is intended that article 226, which provides for
similar powers of the High Courts as to the issue of writs of haleas ccrpus, ete.,
should not apply to the Judicial Commissioner’s Court. My respectful submission
is that this may create a great anomaly. The legal effect of it may be that the
Judiecial Commissioner’s Court may refuse to exercise its existing powers under the
law cn the ground that article 226 has been taken away insofar as it is concerned
and an exception has been provided in clause 6 of this Bill. Myself and certain
cther Members have spunsored an amendment. Our suggestion is that in clause 3
after article 134, it may also be provided that the Judicial Commissioner’'s Court,
may be treated as a High Court not only for purposes of appeal to the Supreme
Court but also for purposes cf exercising the powers incorporated in article 226 of
the Constitntion. I am very glad that the hon. the Home Minister has agreed to
incorporate that amendment. That will solve the problem.

Before resuming my seat I would again request the hon. the Howme Minister
that he may see his way to give relief to the people of these Provinces in the
matter of )u(hcml administration so that they may enjoy the same rights as their
companions in other parts of the Indian Union. This is all I have to submit.

Sardar Patel: I am afraid there is a misunderstanding on the part of the hon.
Member. What I propose to do is to accept at a later stage an amendment to
clause 6 for omitting ‘226", which would serve the purpose. We are here declar-
ing the Judicial Commissioner’s Court to be a High Court for a certain purpose.
Therefore it is not necessary to add anything.here in clause 3 as the amendment
suggests. That is the legal position.

Shri Shiv Charan Lal (Uttar Pradesh) : The purpose of this Bill is to recognize
the Judicial Commissioner’s Court as High Court for certain purposes. The two
chief purposes of the Bill ere these : One is to allow an appeal to be filed with the
Supreme. Court from the decisions of the Judicial Commissioners courts. The
other is that certain powers conferred upon High Courts under. the Constitution
.are to be given to these Judicial Commissioners’ covrts. I may in the very beginning
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. 8ay that these Judicial Commissioners’ courts aré in & way the negation of justice
Are you giving the same justice to the Chief Commissioners’ Provinces that you
have given to the States in Parts A and B ? Just look at the composition of the
Judicial Commissioner’s Court. In some courts there is only one judge, in some

there are two judges, and in very few courts there are more than two. I do not
think there are anywhere.

There are three chief reasons, according to me, why people living in the Chief
Commissioners’ Provinces cannot got full justice. The first is that the judges who
work as Judicial Commissioners arc not of the calibre of the judges of the High
Courts. The judges of the High Court constitute the highest judiciary in the
Province. The fate of the people is in their hands. Murder cases with death
penalty go to them. They have to decide these casesand their decisions are final.
The rights of the people to appeal to the Supreme Court are given in the Constitution.
But every case cannot go to the Supreme Court. Even in a case where death
sentence is given, an appeal cannot lie to the Supreme Court unless certain
provisions are fulfilled. And those provisions are fulfilled in very few cases. For
example, T may point out this. Where there is a government appeal, that is to say,
the Sessions Judge has acquitted the man and the Judicial Commissioner’s  Court
comes to a decision to convict the man and give him death rentence. only in such
a case will anappeal lie to the Supreme Court ; otherwise not.  Tf a man has heen
given death sentence by the Sessions Judge and his appeal is decided by a single
judge sitting in the Judicizl Commissioner’s Court and he also confirms the death
sontence, then that man is doowed, because there will e no appeal to the Supreme
Court. My submission is that in the first plece these judges are not of the calibre of
the Judges of High Courts| they are not paid so highly. Their qualifications are not
the same 0y those of the Judges « f the other High Courts.  Sometimes we see that
Subordinate Judges who are not even confirmed as Distriet Judges in the other
States are appointed as Judges of Judicial Commissioners” Court. Do you think
you can place the lives of the people in their hands ?

My seccond submission is that important eases with transportation for life or
with death sentence as also other big civil appeals are to be decided by two Judges.
But there aro no two Judges here.  Then, sometimes legal — questions arise on which
tho matter ig referred to o Bench of more than two Judges— three, four and some
times five Judges. Sir, the law is made in those High Courts.  The whole terri-
tory under the jurisdiction of those High Courts has to obey that law. [s that law
to be made by one single Judge ¢ Certainly it cannot be.

The third point is that the Bars of those Judicial Commissioners’ Courts are
also not first class ones. The clients cannot get the advantage of the best lawyer
in that locality to tight out their caso before these Courts.

My suggestion, thorefore, is-this. You have power under the Constitution t©
extond the jurisdiction of the High Courts over other arcrs. These small Chie
Commissioners’ Provinces can be included, for the purpose of & High Court, m th
other Provinces. For example Vindhya Pradesh has ot a population of some
thirty lakhs. Surely you cannot appoint two or three Judges there giving them
the same salary as you give to the other High Court Judges. And vou cannot
attract on a low salary people of the calibre of Judges of High . Courts.
Then why not extend the power of the  Allshabad  High Court over the Chief
Commissioner's Province of Vindhya Pradesh ? You can do this in the case
of other Chief Commissioners’ Provinces also. In some places if there are small

vinces you can combine somo of them for the purpose of creating a good
High Court there. That will also serve the purpose.

Therefore, C’;:iy submission is that instead of giving so great powers to these
Judges of the Chief Commissioners’ Courts, it is better that you either extend the
power of the other High Courts over those areas, or you combine some small
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Provinces into a big one for the purpose of creating a good High Court tecause
that will, in a way, be giving a chance of similar justiceall over the country.
Otherwise the people living in these Chief Commissioners’ Provinces will always
be complaining of a groaning under a dissimilar justice.

The House then adjourned for Lunch till Half Past Two of the Clock.

The House re-assembled after Lunch at Half Past Two of the Clock.

[MR. SPEAKER in the Chair]
LEAVE OF ABSENCE FOR SHRI K. M. MUNSHI FROM THE HOUSE

Mr. Speaker : Before the House proceeds with the Legislative Business, [
would like to inform hon. Members that Shri K. M. Munshi has requested for leave
of absence under Article 101(4) of the Constituent. on the ground that he intends
to proceed to U. S. A. for medical trcatment. He is likely to be abscent for over

sixty days.
Is it the pleasure of the House to grant him leave ?

Some Hon. Members : Ycs, yes.
Mr. Speaker : So leave is granted. I shall communicate the decision to the

hon. Member.

JUDICTAL COMMISSIONERS COURT (DECLARATION AS HIGH COURTS)
BILL— contd.

Mr. Speaker : We were discussing when we adjourned for lunch the hon. the-
Home Minister’s motion that the Bill to declare the Judicial Coimnmissioners’
Courts in Part C States to be High Courts for certain purposes of the Consititu-
tion be taken into consideration.

Shri Hyder Husein (Uttar Pradesh) : A certain amount of confusion has
crept into the discussion over this Bill. The scope of tho Bill is very limited : it
provides for a forum of appeal acainst the highest court of appeal in certain
States which are mentioned in the Second Part of Schedule I, In the olden days
Statcs like Hyderabad, Kashmir and others had what they called the “Judicial
Committee™ on the lincs of Privy Council in Egland and those committees u-ed
to hear ap peals against the decisions of the High Courts or the Chief Courts, as
the case may be, in those States. But now the jurisdiction of the Judicial
Committe  of the Privy Council has been taken away and it is vested in the.
Supreme: Court of India. There is no reason why the highest courts of Appoal in
the States also should not follow suit and appeal against the dccisions of the
High Courts in such Provinces or States should not lie to the Supremo Court of
India. The scope of the Bill is mercly to provide that forum. It has, if T may
say so, nothing whatever to do with the co .dition of the High Courts in those
various States.  Some hon. Mombers hevo said that their High Courts are not as
satisfactory as they are in the Union. [ am quite at one with them. There is no
reason why the High Courts in those States should nct bo on the skame level as in
the Indian Union, but that, I respectfully submit, has nothing whatever to do
with the scope of the presint Bill.  According to the present Bill only appeals
against the highest Courts of Appeals in those Statés wlll lie to the Supreme
Court under the Act, and this being the limited scope of the Bill, I have the
honour to support it.

Dr. Parmar (Himachal Pradesh) : I stand here to support this Bill whole
heartedly. We from the Chief Commissioners’ provinces welcome this Bill,
because it provides the right of appcal to the Supreme Court to the litigents
these areas.
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As the provious speaker has poiuted out, it is hardly necessary for m~ to go
into the wider aspects of this Bill. As it is, tho scope of the B:ll is very limited.
But all the same, I would liks to point out on bzhalf of the rosid nts of thes: arcas
that the status of the Judicial Commissionera should be raishd by increasing their
pay, or by othor means, or as suggested by Pandit Mukut Bihari Lal Bhaigava, the

judicial Commission:rs may it as a High Court holding Circuit Courts in these areas.

. As far as this Bill is concornad, we are in complete agroement with it, except
for the d: Lstion of reforenc: to articl> 226 from sab-clause (a) of clause 6 and to
which the hon. the Home Minister has agreed.

With these words, sir I support the Bill.

Shri Pooncha (Coorg) : I[review this Bill from the angle o’ coertain priciplen

which for:n the basis of our Constitution. Th« qusstion is whether the institution
-of Judicial Commission:rs’ courts should be continued in gome parts of India for
all time to come. My own humble opinion is that the single judge cour's which
will be for certain purpos»s eonstituted as Higin Courts for these areas should not
be oontinued for all tin: to come. I can und rstand this Bill as a temporary mra-
sure, b causy under the circumstanc:s we have got to continue these Judicial
Commissionor’s courts for sometims to coma till other arrangem:nts are made.
But in accodance with the provisions of th: Constitution, as has bern pointed out
by my hon. friend Pandit Mukut Bihari Lal Bhargava, thoe jurisdiction o® the neigh-
bouring High Courts of Part A, or for that matter Part B, States could be extend-
od ‘o these arcas and the b-n:fit of the rrgularly constituted High Courts could
bo givon to the poople of thes » areas. I take it, sir, that the present Bill is only a
te;nporary measurs in order to met the present-day requiremen's and in the near
futur: Gov. rament would take approriate steps to extend the jurisdiction of the
regalarly constituted High Courts to these arcas and thus enabl: the people of these
areas to have justic: properly adminisitered.  When I mi ko this observation I do
not for a noment think that these Judicial Coommissioners have in any way fiiled
in their duty or have given any sort of reason to doubt their cfficirncy.  But
human psychology being the same everywh re single judge High Courts should not
be rncourag.d ana that is my point.  With these fow remarks [ support the Bill.
1 hape thw som: of the amendments suggested by us to improve the defects in .
the Bill will be accoptable to the hon. the Home Minister.

8hri Dwivedi (Vindhya Prade=h) : I ris~ to support this Bill: wholcheartedly
I como from a State wiich has very recontly beeome a Chief Commissioner's Pro-
vineo. Prior to that it was a Uuion where a fullfledged High Court was func tioning.

My hon. friend Shri Shiv Charan Lal of Uttar Pradesh, who spoke imme-
diatcly before the House for lunch, said that a provine: which has only a popu-
lation of thirty lakhs or a little more should not be given a High Court of such
cadre. He was also pointing out that such High Court judg. s are not competent
and should not function as Appellate Court Judges. I may inform him that in
Vindhya Pradesh before it hicame n Chief Comm’ssiner’s Province, there was a
full-Aedg 'd High Court function.ng without any limitations. Besides this, as we are
now & R-public with equal rights for all and as such, we must impart equal justice
to all parts of t'e country irrespective of the fact that in certain places the Judi-
cial Coumissioner’s Courts are not ex: reising some of the pow.rs of regular High
“Courts. It is in the fitness of things that, as in the case of other High Courts,
the Judicial Commiss‘oner’s Courts also which are now being raised to th- status
of High Courts shorld enjoy the same powers, with of course the necessary formal
limitations. In the prosent picce of legislation, the only thing that strikes mo is
the avoidance of artisle 226 of the Constitution which rclates to the enforcement
of Fundamental Righte. It is very satisfactory and encouraging that thc hon.
Mjnister of Home Affairs has kindly agroed to my amendmeut which will b~ moved
at the proper time, and so provisions of article 226 also shall be enforccable in
such oourts.
‘With these fow words I support the Bill wholehoartedly.
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Sardar Patel : As was rightly pointed out, the scope of the Bill is very limited
It is intended to give appellate powers to the Supreme Court against the decisions-
of Judges called Judicial Commissioners in certain areas. It has been suggested that
the jurisdiction of the Judicial Commissioners may be taken away and the areas,
so far as judicial work is concerned, merged in the adjoining provinces. It wa,é-
stated, ‘Why should not Vindhya Pradesh be merged in the Allahabad High Court
so far as judicial work is concerned’? Perhaps the hon. Member who suggested
this is not aware, although he is practising in the Allahabad High Court, that.
several efforts were made to persuade the Allahabad High Court in the p.';st to
take over the jurisdiction of the Ajmer Province in judicial matters but they per-
sistently refused to do so. Now, the Province of Delhi has been tacked on to Pun-
jab and the Punjab High Court so far as judicial work is concerned. But the liti-
gants from here are quite unwilling to go as far as Simla. It is not easy and they
ask for itinerant Judges from the Punjab High Court to come here and function.
It is very inconvenient to provide accommodation for them here. So, things are-
not easy as people suppose. ‘

The scope of the present Bill is quite limited and un-exceptionable. It gives
an advantage to the people of that area to have provision for an appeal to the
Supreme Court. This right will hereafter be enjoyed by all people all over the
area. Thercfore it is better that for the present this Bill should be passed. Ques-
tions of merger may he considered later on when the atmosphere clears up. It
may be that Vindhya Pradesh may be merged altogether in one or two of the ad.-
joining provinees. There are already demands for that. There is opposition to
that also. Such deeisions cannot be taken all of o sudden without giving proper
consideration to all aspeets of the question.  As I said, wherever pogsiblg we are
prepared to consider these questions if it is advisable and practical. After all
justice should alzo be cheap and that is a compensating factor. Although from th(;
lawyers’ point of view it may he advantageous to have the provinces merged or
the areas merged so far as judicial jurisdietion is concerned, from the liagants’
point of view it may te better to heve one Judici:l Commissioner’s Court in that
area, so that they may not have to go too fer and spend much money. So there
are two points of view in regard to a question like this. At present we do not enter
into the comparstive merits of such questions. We are only considering the
question of provicing appellate jurisdiction to the Supreme Court on the courts
of Judiri-l Commissioners so that the people of those arers may enjoy the same
privileges and the same rights as the people of other arcas.  That is the real object
of the Bill.

Asx I xid, in dzuse 6(a) of the Bill, T am prepared to omit the figures €226,
This will meet the rcquremerts of the case.  All the otber amencments are Ure
necessary ax the secpe of the Bill is limitcd. It is vnu cecsrary to sperd much time
over this,

Mr. Speaker : The question i3 :

“ That the Bill to declare the Judicial Commissioners’ Courts in Part C States to be High
Courts for certain purposcs of the Constitution, be taken into consideration.” ’

The motion wis adopted.

Mr. Speaker : I will now put the Bill clause by clause.

May I know if any of the aniendments to tho verious clutises are going to be
moved ?

Pandit M. B. Bhargava : Only the amendment to clause 6 (a) will be moved.

Mr. Speaker : I wantcd to know whether I should put ¢ach clause separately-
or whether I could put all the clauses together.

Sardar Patel : All clauves except 6 may be put together.
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Mr, Speaker : The «question is :

“‘ That clauses 2 to 5 stand part of the Bill”.
The motion was adopted.

Clauses 2 to 5 were added to the Bill.

Shri Poonacha : I beg to move : )
* That in part (a) of clause 6, the figures ‘226’ be omitted.”
Mr. 8peaker: I do not think the amendment requires any argument to support it.

The question is:
“ That in part (a) of clause 6, the figures ‘226’ be omitted’.

The moticn was adopted.
Shri Pconacha : I have an amendment to part (b) of this clauss. With your
permission, Sir, I will move it in a slightly changed form. 1 beg to move:

*‘ That in part (b) of clause 6, after the word ° references’ occurring in the first line, the words
and figures ‘in article 219°, be insorted.”
" Mr, Speaker : The question is :

“Taat in part (b) of clause 8, after the word * references’ occurring in the first line, the
words and figures ‘in article 219°, be inscrted”.

T he motion was adopted.

Mr. Speaker : The question i. :

‘“ That clause 6, as amended, stand part of the Bill.”

The motion was adopted.

Clause 6, as amended, was added to the Bill.

Clause 1 was udded to the Bill.

The Title and the Enacting Formula were added to the Bill.

Sardar Patel : 1 beyg to movo :

* That tho Bill, as amonded, be pﬂﬁsed."

In doing this 1 just want to make one reference which T forgot to make. A
general roference was made that these courts of the Judicial Commissioners are
not up to the mark and cannot do as good work as the High Courts.  These Judi-
cial Commissioners’ Courts are not an innovation made recently @ they ar - insti-
tutions which are . hundred years old and <ome of them have contributed case-
laws which show a good standard of work and thus they have laid the foundations
for tho establishment of Higiv Courts there, I some ¢uwses the Judicial Commnzittee
of the Privy Council have agreed with their decisions and apprecivied them.  So
it is not as if their work is not proper and good. 1t is quite good work nd there
18 nothing to worry taat their decisions would not be s good as the decisions of

the High Courts,
Mr. 8Speaker : The question is :

“ That the Bill, as amended, bo passed.”

T he motion was adopted.

PREVENTION OF CORRUPTION (AMENDMENT) BILL
The Minister ¢f Home Affairs and the States (Sardar Patel) : I beg to move .

‘* That the Bill to umend the Prevention of Corruption Act, 1947 N i
aidoratiiny p , 7, be taken into con
The Prevention of Corruption Aect, 1947, ¢ i i i
et Act, 1934, came into operation wit, {Q
t.h.e !lth l\!art‘h 1947, Section 5 of that Act iutmducm%) & new ()tf::l:f Lfltafm]m
oriminal misconduct, covering cases of habitual corraption and certain (,li .homf):
or fn.sud.ulent corrupt action.  Under scetion 1(3) of that Act, this s'e"-tionbw‘ o'to
remain in force for a period of three yeurs. It wiil, thqrefore ;xi)ir‘ o:s tlﬁg
= » & v
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lOth March 1950. The total number of cases registered under this offence up to
31st December 1949 is 271. Of these, 61 have already been sent to court, eight
cases resulted in conviction, eleven in -.cquittal and 42 are pending trial ; 26 cases
were dealt with departmentally. lhe number of cases pending sanction for
prosecution is 18 and the total number of cases still under investigation is 139,
These statistics relate to the Special Police Establishment under the Government
of India only. The Anti-Corruption Branches of the various States are also prose-
cuting cases under this section. The House will recall that we appointed a Com-
mittee of some hon. Members of this House to go into the question of anti-corrup-
tion laws and suggest improvements. That Committee hxis recommended that
this section will not have exhausted itself by the time it is due to expire end have
recommended an cxtension of two years. The States have alse generally agreed
to tlis recommendation. Having regard to the figures I have given, I feel that

there is no alternative for this House but to extend the operation of this section by
a further period of two years. The offence was intencded to cover cases of unlaw-
ful gains made during the war years. It is unlikely that any fresh cases under
this section would arise. I hope, therefore, that this period of extension would
suffice for the disposal of the cases that m]oht be involved. T commend this 2mend-
ing Bill for the consideration of the House.

Mr. Speaker : The question is :

‘“ That the Bill to amend the Prevention of Corruption Act, 1947, be taken into considera-
tion.”

T he motion was adopted.

Mr. Speaker : The question is :

 That clause 2 stand part of the Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

Clause 1 was added to the Bill.

The Title and the Enacting Formula were added to the Bill.

Sardar Patel : I beg to move :
¢ That the Bill be passed”.

Mr. Speaker : The question is :
¢ That the Bill be passed.”

The motion was adopted.

DURGAH KHWAJA SAHEB (EMERGENCY PROVISIONS) BILL
The Minister of Home Affairs and the States (Sardar Patel) : I b>g to move :

*“ That the Bill to provide for the appointment of an interim Administrator for the Dur-
gah Khwaja Saheb, Ajmer, pendmg inquiry into its aﬂ'alrs and for certain ancillary matters, .
be taken into consideration.”

As probably the House is aware, the Durgah of Khwaja Mcinudihin  Chishti
at Ajmer i< #n ohject of veneration to o large number of peopile hoth in Indis and
outside. The S-irt, whkn livs buricd there and whose intercession in mundane
matters kings and hegpars « liko have invoked throughout history, belonged te
the Sufi scet of divines which, i T may say so, provided a meeting ground between
the followers of Hlil(-l ism an(l Islam in Inaiv It was one of the disuip]os of this
sect, thet ill-frted Dera who wrote o Pursi g work Meeting of the Two Oceans,
in which he sought to emphasise the community of idees between the Vedantism
of the Hindu and Sufi-ism of the Islamic religion. Sir, I am emphasising this
aspect of the holy Durg:h to Lring out thie reasons why this House must approach
the problems of this Durgah with close and vigilant attention and to show that its
sanctity and integrity must he nreserved not merely in the narrow but also in the
broader concept of religion ani culture.
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. The affairs of this Durz h have claim~d the attention of various Governments
for centuries. Emperor Akbar was the first to teke interest in its affairs. He
was followed by Emperor Shah Jzhen, who ectively interceded to put the affairs.
of this Durgeh into shepe. Even in the deperted glory of the House of the
Moghuls, Emperor Farrukh Siyer and Shah Alam actively displayed their interest
in it. Lastly, as en example of the catholicity of the veneration which this shrine
commanded, T might mention that Doulat Rao Scindia himself provided for some
sspects of its administration. In more recent times, the British Government hes
been intervening in particulsr in the sppointment of Mutawallis. The Rehgl-)us
Endowments Act of 1863, was held applicable to the Durgah in certain meatters.
‘Things seem to have gone progressively from bed to worse, until it was realised—
to qmte the words of o vititor—‘‘that the Durgeh was not much cored for, and the
exactions from the visitors and pilgrims were extortionate”. Accordingly, in
1936, the Durgah Khwaja Sahcb (Ajmer) Act was passed, which provided for the
mansgement of tho affairs of the Durgah by means of a Committee. This, on ac-
count of its hoterogenous character—consisting partly of vested interests who
were on the spot, but largely of people from cuteide including Muslim Memters
of the Legislatures— aceentuated rether than sclved the difficultics of admiris-
tracion of the Shrine. Endlers disputes and litigeticn ensued. Formerly, there
were only three porties to the many disputes, namely the Sajjadanashin, Mutawallis
and the Khadims. Under this Act, a fourth party, namely the Coemmittee,
was added. Whatever chances there were of the scheme functioning were comp-
letely upect by the partition, which left a rump of a Committee, in which the local
vested intercsts he d elmost complete maenopely.  The Sajjedanashin lcft for Pokis-
tan, and o successer 1 ¢ to Le sppointed. Tlis was dene urnder the powers which
vested in the Clicf Cemmirsicner of relectivy, according to Mchammadan Law,
the holder of the villi gcs which ware given to the Sajjedanashin in lien of per-
quisites. Thus, mutuil quirrcls s mony the virious dignitaries and servants of the
gah, ﬂw drostic changes made by partitionin the compnsition of the Committee,
gp.m.® ries of litigatiovs .nd dixputes, many of thomef \ mllusivu character,and

*certein evils which inevit Uy becenie assoeinted witls & hereditery class of
privileged priesthood and servents—all  these combined tn create an utter cheos
in the admivistration of this shrine.

It was to deal with this situation thet I decided in Januvary last year to ap-

int & Committee presided over by Mr. Justice Ghulzm Hassen of the Allshabad
Egh Court to enquire and report on the administration of the shrine, to recommend
measures necessary to improve it, and to exemine certain specifie agpects of the
Durgah mansgement. The Committee hes now mede its report, which is under
consideration, and 1 should like here to pey o tribute to the Committee  for the
throughuess with which it bas gene into the verious matters and the ability with
whichit has grasped the o sential points of the administration ofthe Durgah,
Earlier, howover, the Committee submitted an interim report because it folt that
matters could not be allowed to drift until the finalisation of its report. In this
interim report, it recommended that the so-called Cemmittee of Management which
was functioning as a rump should be replaced by an Administrator to be appointed
by the Central Governmont.  We did so under an Ordinance.  With certain other
Jnterim arrangements necessitoted by s knowledge of the working of the Adminis-
tration and considered essential for the efficient discharge of his duties by the Ad-
ministrator and for the proper upkeep of the Durgah, the Ordinance is now being
replaced by an Act. I shoufd like to explain, however, that the arrangemehts con-
templated are merely provisional and we hope, as soon asour consideration of the

report is finalised, to come to this House with » permanent measure for the admin’s
t ation of the Durgah

I should now like to explain the frovuions which we have incorporated in the
Bill. The administration and control of the Durgah Endowment will vest in the
Adminjstrator to be appointed by the Central Government. We have purposely
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not defined the qualifieations of the Administrator, as his powers would be exe-
cubive, and we propose to have an efficient executive -officer to administer the
affairs of the Durgah. I emphasise this aspect because I notice that some hon.-
Members have an amendment for providing & judicial officer. There is also pro-
vision that the two villages which have been assigned to the Sajjadanashin for-
the time being in lieu of his perquisites shall vest in the Administrator. This
has been done on the ground that these villages are really part of the Durgah En-
dowment, and the Sajjadanashin, as the dignitary in charge of the spiritual affairs
of the Durgah, is only entitled to the net income and has no proprietary or owner-

ship interests in thig property. As regards the Mutawalli, who looks after the tem_—

poral affairs of the Durgah, there was a dispute which went to the Privy Council
on the question whether the office was hereditary. The Privy Council has held
that it was not, and there the matter rests. Obviously, therefore, the Adminis-
trator must appoint a Mutawalli. As the House would expect in the adminis-
tration of such an institution, disputes which are not at all of a religious charac-
ter arfse. In fact, the history of the Durgah, particularly in the recent past,
has been full of such disputes which have clogged the efficient management of the
shrine. In such cases it is essential that both expense and waste of time should

be avolded. The procedure of settlement of disputes should be summary and
effective. For this reason, we have appointed the Chief Commissioner as the sole
authority for deciding these disputes. I do not think that these disputes are
of a nasure which can properly be entrusted to judicial authorities, nor are they

of a character which necessitate their decision by Ulemas. The last point which

I have to explain relates to the nazars or offerings on behalf of the Durgah. I

concede that this question is controversial, in that it affects many vested interests.

There have been disputes in the past about the allocation of these nazars and offer-

ings between the Sajjadanashin and the Khadims. The matter went to the Privy

Council, but unfortunately the Durgah Committee was not made a party, so that

the proceeds were allocated only between the two contending parties. ~Our case

is on the basis of the Committee’s findings that these must vest in the Durgah

and therefore, we have provided that the Administrator shall receive these nazars

or offerings. 1 realisc that the Committee has made certain recommendations

for the collection and disposal of these offerings. The Administrator will, no

doubt, take necessary measures for collection of the nazars cr offerings, but as

regards its disposal, it is obvious that the needs and requirements of the Durgah

must have precedence over the claims of other beneficiaries. I would like to assure

the House, however, that the legitimate claims of beneficiaries, such as the des-

cendants of the Saint and the deserving Khadims, will be taken into account i_n

g0 far as the receipts permit. 1 should like to cxplain that the Sajjadanashin

has voluntarily agreed to relinquish the share to which he was entitled under the

decree of the Privy Council in favour of the Durgah. This will undoubtedly make

the task of disposal much easier.

8ir, I think I have explained the circumstances under which this Bill has
become necessary and the contents of this measure. The Ordinance will expire
on the 17th March, 1950, and T much regret, therefore, that I shall not be able to
accept any dilatory motion. On the other hand, I would like to stress the need
for expeditious and early passage of this measure.

Mr. Speaker : Motion moved ¢
“That the Bill to provide for the appointment of an interim administrator for the Durgah
Khwaja Saheb, Ajmeér, pending inquiry into its affairs and for certain ancillary maetters, be
taken into consideration.”’

Sy gae Y ki y4e yli (] ON a point of order : «l cyls kalyd

oy Lely (Clarification) ytakeigalS & Hee @ WSL'A 58 (G 4o 5late
¥ o (pse Glake Sl b TS g lae g glagy ! Shi g
A dle ool SoFrad Sl S ak b Sim



1 PARLIAMENT!
308 PARLIAMENTARY DEBATES [9TE Mar. 1950
PR [V eglie ahi]
4 B B »
“: . icj-’Nfr*”-‘ a2t ge sl 3 - pedely Ule oS ael ol ee
- O 9 s LS s - e 2 U O OY & e o
S99y U‘" ”, ALY Lo ) e _ﬂ;_' ”' Py ) é’oﬂ; (1 U?’t” c)' eSS abo oo
P . I | KRy t 3 -
e AR d ol S e S A S e e e e
o 3V e ye 9l an U sl e b e S 8 Ul et Voo
~._U”'g' i X VR I S ot wlelie LSyt > 9> 2 ¥l3 st K &y g2
ook JUd e L) 2 e b e e s iy 2 Gy g g
- 2Up OIS S P anio oS daataka sus
S am : § gy afegrir sw@r T4l g FF garfat faasy fs szm@r
SRR & AT 6T fawa &, Sar fF 43 Qe wit ager w3 & A g
STRY B8 AT FTF A ar wrers wUT A F1E Freaard o g?

- A eyls s
o1 ey a7 Az PaeRard qfF a7 uefnfaczraEa s g 9

——

% A ofady am 2 fF mafafredzs & o 453 A O s 3,
ag Wt mefafgcdar & qa Ay |
o Lo [ S N ESOR Y W [ERIT] IVST PR Y
(English translation of the above)

Khwaja Inait Ullah (Bihar) : Sir, on a point of order I would like to havo a
dlarifieation of the provisions of clause 8 of thia Bill which relates to nazars. As
a result of protracted litigation it has alrcady becen established sincoe long  that
such nazars and offerings should be received by the Mujawars like privato property
and thoy should continue to receive them.  Then in such a case does it not absolutely
infringe the provisions of clause (2) of article 31 of the Constitution. The Privy
Council have also agreed to give them this share and cstablished that this is the
E;:lporty of these people and should be distributed amongst them. It has also

1\ admitted in this report that this is the property of these people. I am not at
all concorned with the estate. Some arrangement should bo made with regard
to this. But all such nazars and offerings are being reccived by these people since
the last seven hundred years. The Mujawars utilize this a3 a means of their sus.
tenance. This is the practice prevailing at every sacred place such as Meccs,
Madina and all other holy places.  Morcover this disputable point has already
been decided. Tt is, thercfore, that I feel that this contravenes the provisions of
article 31 of the Constitution. ]

8hri Tyagi (Uttar Pradesh): Sir, may I know, just as my hon. friend was telling
us that the Mwjawars receive offering like the property, whether or not any res.
ponsibility devolves on them for carrying out the repairs and looking after sani-
tation etc.!

Khwaja Inait Ullah : Yes. It doca,

Shri Tyagi : But now when the Administrator is undertaking this responsibility
in his own hands, then it seems all the more necessary that the inoome accrued from
sueh offerings, eto. should also go to them.
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Khwaja Inait Ullah : There is a very simple answer to it.
Mr. Speaker : I have not been able to follow the point clearly but it seems
prima focte that clause (2) does not apply.

Tha Minister of Law (Dz. Ambedkar) ; I respeotfully submit that it cannot be
a point of order.

Mr. Speaker : Ha wants clarification over the point.

Dr. Ambedkar : If my hon. friend or those in whom he is interested feel tha:
what they call the Nazrana is a private property and therefore, cannot be taken
away except in acoordance with the provisions contained in article 31 that would
be a matter of litigation after the Bill is passed. He must establish that i$ is private
property which cannot be taken for the use of the Durgah.

Khwaja Inait Ullah : It is already established by the Privy Council’s order

Mr. Speaker : The Law Minister says that it may be a point of contention be
tween parties after the Bill ia paassed.

Sardar Patel : The Bill does not take away the beneficiary functions of tho
Khadims. It i3 not possible to under-write all the losses of the Khadims. What
we propose to do is to appoint a good Adwministrator for good management and what-
ever is the balance it may be distributed among deserving Khadims.

Dr. Ambedkar : May I further cubmit, Sir, that notwithstanding the decision
of the Privy Council to which my hon. friend has referred, it is still open to the
parties to arrive at a new arrangement so that they may merge their rights and agree
to the distribution of the shares in a different manner ?

Mr. Speaker : As I understand the hon. Minister, the Committee was not a
party to the Privy Council decision. That is a further point. I was just considering
that clause 8 did not refer to acquisition for public purposes at all. That is why
I was saying that olause (2) does not apply. Am I right in that interpretation ?

Dr. Ambedkar : Well, all I can say is that this is certainly not a point of
order.

Mr. Speaker : Wo will prooced with the consideration of the motion before
the House.

Shri Biswansth Das (Orissa) : I beg to move :

‘* That tl:e Bill e circulated for tlie purpose of eliciting opinion thereon by the end of July
1960."

Shri T. Husain (Bihar) : Are we having a general disoussion {

Mr. Spoaker : I shall take up the g-neral discussion along with this amenyd-
ment.

Shri Biswanath Das : It is not my puipose to move this amendmsnt as a dilatory
motion especially when the Bill is sponsored by so respectable a leader as the hon.
Deputy Prime Minister. This Bill, coming soon after the Now Constitution, raises
an important principle which descrves consideration. Referring in this connection
to the relevant provisions of the Act of 1935, Religious Endowments were a provinc;al
councern. In the New Constitution, this has been kept in the Concurrent List. Not
only has it been kept in the Concurrent List, but it has been kept with an extendcd
scope. It is therefore in the fitness of things that the hon. Deputy Prime Minister
with all his anziety to safeguard and preserve the interests of so sacred a place of
the Muslim community in India and outside, has brought this provisional arrang-
ment in the shape of a Bill. So far as his intentions are concerned, there canncs
be any doubt though I am sure that despite his best wishes and his honest efforts
resourceful people outside India will make capital out of this. But, whatever people
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outside msy say, the time has come when I think we should make up our minds
to see whether the Centre or the Provincial Governments should lay their hands on
religions institutions, as different from the administration of endowed properties.
I see that under the Act of 1933 certain powers have been vested in the Committes
appointed under that Act. Those powers have specially limited themselves to the
temporal side of the religious institution. But the Bill, provisional though it may
be, vests very wide powers in the hands of the management, which is made responst--
ble to the Central Government. Therefore, the position boils down to this namely
whether the Central Government, that is the Government of India, is going here-
after to take all responsibility in matters not only of temporal administration of
endowed properties, but also the religious aspect of the same. As seen from the
Bill, as also from the very lucid speech of the hon. Deputy Prime Minister, all his
anxieties are directed towards bringing the administration of the endowment to a
proper state, so that the people who visit these shrines and the holy places may not
be inconvenienced, and the endowments that they make may not be mis-used or
wastad or utilised by people who have no claim to the same. With all that, the
fact remains that if the Central Government gives the lead in the direction they

have chosen to do, the provincial legislatures and provincial ministries will have
to follow suit taking the oue. Therefore, it assumes a very important aspect be-

cause the Central Government have been and are taking up a new course of action,

In this connection, let me refer to clauses 6 and 7. Clauses 8 and 7 confer
very wide powers, capecially clause 8 which says that it shall be lawful for the Ad-
ministrator or any person appointed by him in this behalf to solicit or receive on
behalf of the Durgah any mazars or offerings from any person, and all such nazars
or offerings shall be deemed to be part of the Durgah Endowment for the purposes
of the Act. Therefore, they have to take positive steps in this regard. Who is
this authority ? This is an authority appointed by the Government of India and
that authority is expected to use the power, prestige and authority of the Govern-
ment of India.  Is it desirable and necessary that the Government of India should
assume authority and invest it in the hands of an officer?  Who is, after all, this
officert. The Bill is based on the recommendations of the Committee. The Com-
mitteo has made it clear on pages 93, 84 and 95 that no persons other than the
Sunnis, and even among the Sunnis, a specified class of people belonging to a certain
seot, have to be thought of. Not only other sects among Muslims, but also people
of any other persuasion have no claim in this regard. In this connection, I might
state that the shrine in question is one in which people of all classes and communities
are interested. Referring to the historical aspect of the question, I may say that
since the days of the Moghuls, Hindus, Parsis and people belonging to other classes
and communities are also interested in this shrine they have been visiting it and
making endowments. Therefore, is it fair that you should exclude all people *
The Bill is based on the report of the Committee and the recommendations of the
Committee have made it clear that the vast powers and the high-powered Committee
that they have recommended shall be contined to persons of Sunni persuasion.
Assuming that the Government of India do not accept this portion of the advice
tendered by the Committee, what will be the position?

It will give a clue to the people outside India to carry on an agitation against
the Government of India and this unfortunate Government will have to suffer in
reputation for no fault of theirs and only for their honest anxiety to keep the shrine
in good order. I think, Bir, that all these questions ought to be considered.

Important powers have been vested in the Committee and they have recommended
& high power committee and the Government of India have to accept it. Under
clause 6 I find that the courts have been excluded. The Administrator who is
to be appointed is all powerful and is going to have powers which will keep him
safely beyond the purview of Law. Assuming that the Legislature pasees this Bill
into law, could the Government of India pluck courage to appoint any person other
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than a Muslim ! Could they even appoint any Muslim other than a Sunms ! 1
want a clear reply to theee questions. Even if they could pluck courage and take
to the course that is possible and necessary, I think there will be little objection.
But 1 have no hesitation that again influence will be brought to bear on the Govern-
ment of India to stick to the recommendations of the Committee. Under these
circumstances, I am put to the nainful necessity of moving a motion, which you
may oall dilatory, though I my:elf have the least desire to place any obstacle in the
passage of the Bill.

Mr. Speaker : Amendmsnt moved : .

* That the Bill be circulated for the purpose of eliciting opinion thereon by the end of July
1950,

Shri Nurie (Bom*:ay) : I rise to speak on this Bill as one who comes from Ajmer,
a devotee of the Durgah.

I wholeheartedly support the principles underlying the Bill. I very clearly
say whatever remarks have been made by the hon. Mover of the Bill, I for «mne
support them also. With regard to what my hon. friend, Mr. Das has just said,
I may say that the Muslims themselves were responsible in 1935 to take the
matter to the Central Government and the Central Government passed an Act,
the powers of which Act are being taken away today by this Bill. The question
is not that the Muslims will object to a certain Administration. The main point
is whether the Administration is for the good of the Durgah and in the general in-
terest of the Muslims who are the devotees of that Durgah. I would very clearly
submit to you that though I heartily support the principles of this Bill, I find that
clauses 6 and 7 give very sweeping powers to the Administrator. 1 very strongly
object that in this provisional Bill powers should be given to the Administrator
to solicit in any part of the Durgah or outside the nazars or offerings, and the
words usod in the Bill are :

“..gnd shall be deemed always to have been lawfui, for the Administrator or any person
appointed by him in this behalf to solicit or receive on bahalf of the Durgah any nazars or offer-
ings from any person, and all such nazars or offerings shall be desmed to be part of the Durgah
Endowment for the purposes of the Act’.

I want to make myself very clear that I do not belong to any of those parties
which are the beneficiaries, directly or indirectly, of the Durgah or in these nazcre.
The question which is to be considered by this House is that the Khc dims especially
do service at the Durgah and this service will be rendered by them throughout be-
cause for centuries they have been performing those services to the Durgah. A
question wuas asked by my hon. friend Mr. Tyagi at the time when a point of order
was raised, whether certain repairs are done by them. It is not a question of re-
pairs. It is not a question of such services for which they are amply paid. T would
rather inform the House that there are persons who are doing certain services for
Rs. two, Rs. three and Rs. five a month, and in the report of the Committee which
has been circulated to the hon. Members of the House it will be seen that those services
are not well rewarded, but that their reward comes out of these offerings, nazars
and other payments which the pilgrims make in the Durgah and outside it. Even
in the Committee’s report you will find that there are certain offerings which are
meant for them, and they are given in certain proportion to the Khadims who are
performing special services to the Durgah. Nazars and offerings which are made
in other parts of the Durgah and not at the tomb, go to the persons who perform
certain services to the pilgrims who visit the Durgah. If all these thirgs are stopped
I am sure it would create a very bad situation not only in Ajmer but also outside
in the country, because those persons who are called Khadims have been living there
for centuries and they have been performing those services to the pilgrims and to the
Durgah throughout. If suddenly, say from tomorrow, when this Bill comes into
force, these people will have no part and share in that nazar and that every offering
will be taken by the Administrator and that he or any man appointed by him
will-solicit and get the offerings and nazars from the pilgrims directly and that will
be a part of the Durgeh endowment, it will create a very. bad situation for those
Ppersons who are beneficiaries, and especially those who render different services
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in Durgah and the pilgrims also would feel embarrassed when a person appointed
by the Government would be asking them to give the mazars to him. Perhaps
the hon. Minister is not aware that in the Durgah there are two places where gallahs
are kept and the Committee has said that those offerings which are put in those
gallahs should be distributed according to a certain rule which they themselves
bave given in their report but they have not said wha* should be done with the other
offerings. These other offerings are given to the persons who do certain services,
to the Pilgrims. They have also remarked that the Khadims will be prevented
from asking for nazars inside the Durgah. It is not clear how under these circums-
tances the Administrator will be free to solicit or ask for offerings there. I would
t:,BhiﬁrefOte submit that as far as clause 6 is concerned, it should be deleted from the

I say this because it is only a provisional Bill and it will not harm the interests
of the Durgah if for a short period we wait till we have prepared a proper Bill after
full consideration of the Report, and it is brought before the House. If that is
not possible, then certainly it should be so amended that the interests of these persons
who render Services to the pilgrims and who perform certain services in the Durgah
and when pilgrims go to the Durgah from outside, these people must be helped and
their interests must not suffer. The people coming there must not be stopped from
giving to the Khadims the nizars and offerings that they want to give.

And an other point which T want to submit in this conneetion to the Deputy Prime
Minister is that Muslims in Ajmer were about 60,000 before riots in Ajmer and to-day
'.ohcy arc about 7,000 but the Khadims proportion to this population of Muslims
I8 very great hecause they in proportion to the population did not migrate, and
they have only been living up till now on the Durgah. The number of pilgrims
who used to come to the Durgah in Urs every year #sed to be about a lakh, but last
year in spite of all efforts, nnly 14,000 or 15,000 pilgrims came to this shrine. There-
fore the income of these people has gone down considerably.  They have not done
any other service or work.  You cannot <inddenly ask them to go to other things,
like service or other work and earn their livelihood. Tl refore this is a factor which
has to be considered by the Government, beeause any <udden change we may effect
will certainly hit them hard.  And they are the persons who have got their conneec-
tions throughout India, and not only in India but thronghout the Muslim  World.
I may point out, that it would ereate a new situation for the Government as well,
Thercfore, I submit the hon. Minister may kindly take into  censideration thig
situation which clause 6 will create for thie Khadims and for the Muslims of Ajmer,

T may also remark here, Sir, that c¢lause 3 savs that any persons may be anpoin-
ted the Administrator. The hon. Minister while <peaking on the Bill referred to
a few reasons why the Act of 1936 could not be worked satisfactorily. I may men-
tion one other reason and that is that among the individuals on the committee there
were men who did not believe in that particular fariga as we call it, in Sufism and
80 persons who administered under the Act had no notion of it. They had different
opinions and so they were always at clash. When you want to administer a
religious endowment, and especially of a kind that the Durgah Khwaja Saheb is,
the man appointed must have a sympathetic opinion about it. The man must
understand what Sufism is and if he does not, then I am very sorry to remark that
he would not succecd. Any Administrator he may be a Sunni but if he does not
belicve in Sufiem, in the way that Khwaja Mohinuddin did, he may administer the
Durgah in a way that may come in clash with its real principles. There may
be men who are 20 generous-hearted and catholic minded that they may not look
to their own personal views but look to the duties of the office. But at present
I may very clearly say that if a Sunni Muslim of Chishtia Silsila is not put as the
Administrator, he will not succeed. I have a little experience of the gentleman
who is now functioning there and I have been to Ajmer two or threc times and seen
how things are carried on and that is why I make these remarks. Therefore, I
again say that the person appointed should be not any person but one who believes
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in this particular Tarigs. Then only will he succeed and mismanagement of the
kind that happened before will not happen and I think we will then be able to ad-
minister the.endowment in a much better way.

With these words, I support the Bill.

Syed Nausherali (West Bengal) : 8ir, I thought this Bill would be paseed in
a few minutes time, but it appears to me that there are some hon. Members who
have been feeling that this mizht create precedents even in the case of endowments of
Hindu shrines. That appears to be the trend of the argument put forward by my
hon. friend Mr. Das here. Speaki:g for myself, Sir, I whole-heartedly support this
measure. I would endorse some of the remarks made by my hon. friend Mr.
Nurie, but I am constrained to say that he has made certain remarks which militate
against not only the teachings of Islam, but against the fundamental principles of
Sufism as I understand them. I will first of all speak about his anxiety relating to
the appointment of the Administrator. It is clear that Khwaja Moinuddin Chisti
was above all sects and sectarianism cannot remain in Sufism. It is inconsistent
with the very principles of Sufism. Sufism, as has been rightly obs>rved by the
hon. Deputy Prime Miaister involves praclices analogous to the Yoga system of
Hindu philosophy, and in fiith it approximates or is similar to Vedantism.

Now, those who belicve in Vedantism and those who believe in Sufism be-
lieve in humanity as a whole. They can nover make anxdistinction betweea man and
man, and that iz why this shrine has ¢ :\mmanded, the respeet of a very wide circle
of the people, irrespective of cas'e, creed or colour. Now if we become narrow-
minded and try to introduee sectarianism even wherothere was none, then I think
it will he an evil day for India.

Now, it has been stated that one of the reasons why the administration of the
Comunittee failed wes that there were men on the committee who were not believers
in the Chishtia Tarige of Sufism. Thix word tariga means method or way. There
are different paths.  Sufisw has different paths.  There is the Quadria Tariga named
after Sufi Abdul Khadir Gilani of Bagdad, and there are- others also. But Sufis
a > Sufis anid the tarigs are simply immaterial.

The re -1 point that has been sought to he made out by the authors of the
report as I have seen it is that none hut a Musalman should be on the committee
and they hiwve tried to widen the scope by saying that in the previous Act, the
wood Hantfi was there, and that should he deleted and only Sunni Muslims should
Le allowed to come. 1 would go still further and say that there should be no
restriction wintsorver with regand to the members of this com nittee.

All that is needed is that the members of the Committee or the Admiadstration
shoull be men of chavecter, sterling and good character, with a religious bent of
mind, who may or may not be belisvers in the Chishtia  T'arigr. It would be better
of course, if the Administrator happens to be a man who is a believer in Sufism.
You a1l know that there are Hindus who do not believe in Vedantism. So, there
are Muslims who do nat  believe in Sufism. Therefore if for the maintenance of
a Sufi Durgah you pui in a Muslim who docs not belicve in that at all, naturally
you cannot oxpeet that the administration will be satisfactory to the devotees or the
people who make endowments for the purpose.

Shri Nurie : That is what I meant.

Syed Nausherali : My hon. friend say- that this i¢ what he meant. If he says
that this is what he meant, then I have got nothing to say, but if I understood
him right, he wanted that only people belonging to the Chishtia Tariga should
be there. T myself will be excluded from that. I can say—of course I should not
bring in any personal element here that I belong to a fraternity of Sufism and I have
devoted ten pre.ious years of my life to Sufism. I come from a family of Sufis. I
can say at once that a Sufi can never beli:ve in any difference belween man and
man, and as such I would maintain that any man with a truly religious bent of mind
preferably one who believes in Sufism or one who believes in Vedantism may be put
on this Committee.
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As for the present Administrator, I must-say that I have also heard various
complaints against him, and if he is an undesirable man, certainly Sardar Patel
will be the last man to keep him there 2ny longer. 1 have got that faith in" him.
The whole thing may be enquired into, and if he is an undersirable man, he should
not he nllowed to continue. That however is not quite relevant to the point at issue
here. Therefore, with regard to the Administrator, all thet T have got to say is
that the Administrator should be one who is s man of character, s man with a dce
finite bias towards roligion. T am deliberately using the word ¢ bies’—a man with a
religious bent of mind and, if avsilable, one who is a belicver in Sufism.
Now, that finishes my observations with regard to the administration.

With regard to nazars, exception has been taken to the provision in clause 6
of the Bill. Now, I have got one exception to make with regard to the language,
and I will dispose of that first. It is said that the Administrator can ‘solicit’
and receive nazars on behalf of the Durgah. The Administrator will be an officer
under the Central Government. Of coursa, we know what it really means, but
the language is such that exception may be taken to it in view of the fact that he
hsppens to be an officor of the Government of India. I am drawing that aspect
of the thing to the attention of the hon. the Deputy Prime Minisicr. I know that
in all probability the language has been borrowed from some judgment or from
some other record. The present practice is that the Khadims solicit and receive
nazars, and then thesc nazars are distributed among those who have been enjoying
it perhaps for centuries. Now, tho right to solicit and reoeive nazars is intended
to be taken away from these people. I for myself will at once say that this is a
salutary thing. We all know what is being done by the pandas in the Hindu shrines
and the so-called khadims in the Muslim shrines. They simply fleece the people.
Their behaviour to the pilgrims is nauseating. T myself have got experience of this
kind of thing. They will never allow you to dBvoto vourself to your prayers. Wher-
ever you go, they will be following you for money. I may have money or I may
not have money, it is a different thing, but I have got every right to go there and
say my prayers. [ hwve every right to say Fatiha, to invoke blessing of God and

eace in tho soul of the departed seint. ‘That is my right when I go there, but
fore T do that these people will follow me and will try to fleece me all along the
line. 1 may tell you something which happened to me only the other day I went
to the Nizamudcin Aulis Durgah but before I could enter the precinets some people
followed me. My friend Shri Heider Hussain was with me. One of the khadims
asked me, ‘‘ Did you not come in such and such year with such and such a person?
I kgow your name is Nausherali, and woro you not a Min! rer in Bengal for some
time?”. 1 simply asked him, ‘“ How could you know all this?”’. He said, * Yes,
I know. When you came with such and such a person, I asked him and come to
know that you were a Minister”. The other man came to me and asked me, ““ Sir,
do you fell within his jurisdiotion!”. I said at once that I fell within the jurisdiction
of no one but that I came there only out of veneration for the sr.int. 1 know th: ¢
these things happen, and 8o this is & salutary provision. It must be there and this
Bill saves the pilgrims a lot of trouble. This will cnsure the dignity of the shrine
-and the vencration of the people for the shrine. So, I wholeheartedly support
this provision, subject of course to the remark that T am going to meke,

[MR. DEePUTY-SPEAKER in the Chair]

Now, thore is one point on which I agree with my hon. friend, Mr. Nurie, I
know that these offerings used to be received and distributed to certein categories
of people. There is no provision whatsoever in the Bill as to what will happen to
these offerings. 1t may be said that this is a temporary provision. Certainly it
is a temporary provision. If you do not make any provision whatsoever for
the distribution of these offerings to these people, then the result would te, as has
been _rishtly pointed out by my hon. friend, Mr. Nurie, that the Muslim
population of Ajmer will be further thinned away.
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It will create a somewhat difficuls problem, and i¢ will create an impression
outside that this Government 6f India which calls itself a secular government and
does not want to interfere with the religious institutiens of any class or community
is indirectly trying to do harm to tbis Durgah. That is an apprehension which
I have been feeling though I know the real intention of the Government. The
Government is anxious to preserve it. Therefore, what I would request most ear-
nestly is this that pending final legislation on this matter, some provision should
be made either by executive order, if permissible, or otherwige, whatever the procce-
dure may be—because the nazars becomes the property of the Durgah, as socn
as this Bill becomes law—for the distribution of a share at least, if a part goes to
the maintenance of the Durgah, of the nazars to the persons who are the beneficiaries
under the existing practice. That is one aspect to which I would respectfully draw
the attention of the hon. the Deputy Prime Minister.

Babu Ramnarayan Singh (Bihar) : Are Khadims different from the beneficiaries?

Syed Nausherali : There are various classes of people interested. There aie
endowments, there are landed properties, there are nazars also.

The only other thing to which I would then like to draw attenticn is this. TLs
is a temporary provisior. The Report of the Committee is already in the hands of
the Government and is under consideration. It would be best if the life of this
legislation be very short.—I am referring to this temporary measure. And I hope
that in the next session comprehensive legislation will be intrcduced, the whole
matter thrashed out and a permanent Aet placed on the Statute Bock.
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Syed Nausherali : On a point of personal explanation, Sir, what I said was
¢ people who believe in Sufism preferably”. I never said anything else.
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Shri T. Husain : On a point of information. May I ask if it. s not a fact that
the King himself realises all these things ? ’
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Syed Nausherali : My hon. friend is not corract, but I would ask him, even
assuming that these practices are prevalent there, whether he as a Muslim would
approve of these things ?
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English translation of the above speech.

Khwaja Inait Ullah : It is very casy to describe the theory of any thing, but
after it is given a practical skape, it is then only that it presents a true perspective.
I do not differ from my hon. friend Syed Nausherali. The theory enunciated by him
that tke Khwaja did not belong to any individual but to the whole Universe is quite
correct. Not only this, but I would like to go still furtker and say that the Holy
Prophet too did not belong to any particular sect but to the whole world. More.
over all other veteran leaders who have lived in this world were above all sects.
Did the saint Guru Nanak beleng to any particular sect! His heart tco was full
of symapthy for the entire humanity and I consider him to be a Muslim.

Sardar Scchet Singh (P,X.P.S.U.) : Guru Nanak was neither Hindu nor Musli.n
nor Sikh, He was a Gura.

Khwaja Inait Ullah : Yes, but I would postulate that he was a Muslim, and
having got a proof in support of this I can daresay that he was a Muslim.

Therefore, I was saying that in spite of all goodness and virtues if a person does
not belong to any particular sect and in case sueh a person is put in charge
of any sacred place of a particular community, he will not be able to look
after its affairs in a satisfactory manner. Therefore, I think that the person who
is conversant with the tenets of this sect and Lelieves in them should cnly be em-
powered to exercise ccntrol on the administration of this place. Because, 1 feel
that other people cannot properly understand this thing. I would also like to
montion here one thing more that Sufistn, comprises of four classes viz., (i) Kadria,
(ii) Chishtia, (iii) Sarwards and (iv) Nakaskbardi,’and even these classes are at vari-
ance with one another.

Syed Nausherali : On a point of personal oxplanation, Sir, what I said wa:
* people who believe in Sufism preferably”. 1 never said anything else.

Khwaja Inait Ullah : Apart from thir, there are so many socts amongst the
Muslim Community and there exists euch a sect in Ielam that if they are fully em-
powered and placed in eharge of the Durgah Khawaja Saheb, they are likely to
demolish this shrine before the day dawns and that sect is named as Wahabis. So
in a nutshell what I mean to say is that if by making arrangements for the adminis.
tration of this holy shrine, it is merely intended to realize money out of the Durgah
Endowment, then, I think that every honest person can look after ite administration.
But there are certain conditions for carrying on the administration of tke temgoral
affairs of the Durgah Khawaja Saheb and these conditions are of such a nature
that I can say this with authority that everybody cannot manage its affairs in con-
formity with these conditions. It does not mean just as my hon. friend Mr. Nurie
has stated that other Muslims cannos$ administer the Durgak. He did not mean
this. But what he meant by saying this was that other Muslims would be able to
administer, but the administration cannot be carried on in a proper way.
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Now what I have to say is in respect of elause 6. It is quite true that right
from the Emperor Akbar to the Marhatias and other big people had endowed pro-
perties for the administration of this holy shrine and a portion of its inceme cons-
titutes the offerings which the pilgrims make in the Durgah cut of veneraticn. TFirst
of all, I shculd like to say that my name begins with the werd “ Khwaja’, but
I have got nothing to do with tke Kkadims functioning there. Our Government
should now take possessicn of the Wakf property there as early as possible and arrange
for its administraticn. This will be a step in the right direction. The Enquiry
Committee which was set up in this connection have also reported to this effect
and I have got no cbjection to this. On the contrary, I would urge that the measure
should be made so rigid and this property should be protected in such a manner
that not even tbe least penny could be spent for any other purpose.

The second thing relates to nazars and offerings. Now I might explain this
‘thing in precise terms that it represents the offerings which are made by the pilgrims
to the pandas or other people living at the places of their religicus worship, Now
you would like to have an idea as to the nature of this power and its im-
pact on religion. I would like, first of all, to let you have some information with
regard to ‘Mecca Moazima’—a place commanding universal reverence of
the first degree from the Muslims everywhere. I need to be frank to claim
that none in the world can dispute the presence, even in that place, of these
Khadims or the service-men of the aforesaid type. They are designated generally

as the ‘vakils’ meaning a type of lawyers or an intermediary. These people wield
so much influence there that an intending pilgrim is not [ ermitted to visit Arabia
till the Govermmient of the 1:nd has a pre-payment of a fee for them.

4 P.M.

Shri T. Husaia : On a point of information. May I ask if it is not a fact that
the King himself realises all these things ?

Khwaja Inait Ullah : The Government of Arabia charges the fee for the ‘vakils’,
has does not imply that the King bas to visit every individual house to realise it.
The said fee is charged from the pilgrims in the usual governmental way. The
law there provides a separate fixed sum to be paid by each intending pilgrim for
the performance of each religious obligation Le has to fulfil in conneetion with the
pilgrimage as also the amount he is required to pay for the ‘vakils’.

Syed Nausherali : My hon. friend is not correct, but I would ask him, even
assuming that these practices arc prevalent there, whether he as a Muslim would
approve of these things ?

Khwaja Inait Ullah : Yes, I will let you know.

You sce there is some background to these practices. It is quite different
that you may hold some of them to be inconsistent with our religious precepts and
while deem the rest to be consistent. In my opinion the present is not the occasion
to determine them as such. This business may well be left over to some other time
when the renowned and celebrated scholars and the Moulvis may assemble to
initiate and to pursue a discussion as to the religious consistency or otherwise of
these practices. I want té assure the hon. Syed Nausherali that he will ind me
more respensive even than himself in that cause.

The main issue is that we just look to the bare facts. We are not here in Parlia-
ment to give a verdict cn certain religious principles or doctrines. We have just
to go after the facts and figures as they stand. Leave Mecca apart. You will find
the similar conditions prevalent cven in Madina or Bagdad. An intending pilgrim
on reaching Mecca finds himself confused to know his destination or the places he
should halt to perform some particular rites or the religious duties, vital for the
-completion of his pilgrimage. A man, therefore, attends on him {mmediately and after
disclosing his identity as the  vakil’ and admission of the fact of his having charged
the requisite fee, offers the haji his services with regard to the living accommodation
for the duration of the stay, information as to the places an intending pilgrim mus$
«visit and the other religious obligations he must fulfil. The ‘ vakil’, thus in-perts
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all the necessary information of benefit to the pilgrim. He even prosures all the
necessary artioles whether of diet or otherwise for the poor pilgrim® who does not
know where to get potatoes or where to look for the rice.

save

Similarly, if you pay a visit to Ajmer, you will be met by a person—a khaddam
immediately you detrain at that railway station. You may consider him to be a
source of annoyance, and after all he is so inasmuch as he affronts you in some
ways and at times he appears to worry you by way of his demand for the wages
after he has been of some service to you, the fact remains that he has to arrange for
you a lodging or a bedding if one is not with you already ; he will, again, take the
trouble to see that you are up early in the morning and he will even accompany
you to the places where you will like to pray, make offerings and seek heavenly
benedictions. I am aware that to some persons, these things are merely super-
ficial in character. You may even have no religious faith in the very existence of the
tombs. This is a different thing altogether. But one who visits Ajmer, does so
with a spirit inspired by some reverential faith and if this agency is done away with,
the pilgrim cannot see a fulfilment of that devotional faith. To that end, the exis-
tence of these khaddams is almost indispensable. Call them ° vakils’ or what is, in
English, generally known as a ‘ guide’, once you decide to take them under your
own control, the places in question will be reduced to the status of mere monumental
buildings just like so many others in the country. The religious sentiments to-
wards the tomb of the khwaja, the protector and helper of the poor, witnessed at
present, will, no longer, dominate the minds of the pilgrims. The building will be
regarded merely an old historical one and it will not command that grace and faith
which the people at present exhibit towards it. Why will it be so ? Just now there are
as many as 1800 kkaddams praying all over the place and, at some of the spots, offer-
ing thefr Namaz. It may be that it is a mere show, still the fact remains that they
are offering a prayer with a firm faith 8o that the Khwaja, moved by their two days
starvation, will bestow food on them if they be in need of that as they so often pre-
tendtodo.  You can just imagine the shaking that your religious instinct will receive,
should you find instead a peon or two in uniform demanding all that you want to
offer there, to be handed over to them.  Your sentiments will be much hurt to find
all of your moncy going into the coffers of the Government, although you may
happen to come from as far a place as Assam. You may proceed to have a piece
of legislation in this behalf, but you will not derive an income of even Rs. 500 a
month, as has been your experience in the past.  The people do not visit the place
just to have a look at an old building. The intention of their visit is to make offer-
‘ings and seek heavenly benedictions—may be to become a king.  There arc instances
even of the people who squatted there with a firm determination to get a child from
the Khwaja-i-Garib-Nawaz and they spent the whole of their life in that pursuit.
At times, they were found persistent to achieve success in a law-suit and sought the
Khwaja's blessings to that end. There arc instances, no doubt, when people did

succeed and their belief was, thus, further strengthened.

, 8hri Tyagi : Could ono become a Minister in case ho paid a visit to that
place ?

Khwaja Inait Ullah : I think if you were to go and sit there with true faith
anfl say, O Khwaja, the helper of the poor, until I become a Minister I am not
oing to rise”’, I am sure the people of Ajmer would elect you and make you a

inister.
~ Shri Sondhi (Punjab) : Why don’t you try this experiment yourself !

Ehwaja Inait Ullah : My faith is not etrong enough. I have never been to
Almer but hope to visit it some day.

Sardar Patel : If one of them becomes your vakil you too might sucoeed.
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Khwaja Inait Ullah : I was submitting that these people and their ancostors
have been established there for about a thousand years now, dedicated to the place
and, as I think, they are serving the pilgrims. If these people no longer remain
there one harm that would result from it would be that there would be an end
to the spiritual significance of this shrine. No doubt, it will remain as a historical
fact, that is, as a place of historical interest. The administration will be there and
hence the historical fact. But, these people who are there will no more be there ;
they will be extinct. That these people do overstep their functions I admit. But
unfortunately, this is not the case with Ajmer alone. I am a resident cf Gaya.
You should go there and see, as I do, how pilgrims come there from the whole of
India in lakhs and how the Pandas living there realize from those people from one
or two rupees up to one lakh rupees, which they pay willingly. These are religious
matters and those people help them too. That Panda takes them round and shows
them all the places. He helps them in offering the pindas. Then, there comes a
ceremony when he ties up his client’s hands with a garland of flowers and says, ““ You
will have to pay so much before you can rise from here. Then alone will your spiri-
tual gain be assured””. What is all this ¢ It is all wrong. I think this should be
reformed. But, in undertaking this reform we should proceed gradually. If, today,
we take this step all of a sudden we deprive two thousand Khadims of their living
and thereby add to the prevailing unemployment. Moreover, the report which is
before you and on the basis of the recommendations whereof you are proceeding to
take action clearly mentions that thisincome from the offerings is a kind of charity
and that it cannot be transferred to any other head. It hasfurther been recommended
that it would be divided into six shares, one share going to the school, one to widows,
and so on. Besides, it does not belong to the Durgah Committee. Only that be-
longs to the Durgah Committee which is yielded by the endowment.

If the amount comprising the offerings which has erstwhile been paid over to
the custodians and Khadims of the place and whereupon they depend for their
living is not paid to them the evil effects of such an action would be two-fold. In
the first instance when the pilgrims, who visit the shrine and mske offerings out of
devotion, come to know that the money given in the form of offerings would not go
to the Khadims but come to be deposited with the administrator appointed by the
Government they would cease making the offerings. The other evil effect would
be that the kkhadims and custodians of the shrine would say, ‘The Government
has deprived us of our source of livelihood’, and it is a faet that these poor people
would be most adversely affected by it. Hence, I want that you should proceed
slowly with it and after two or three months give a thorough consideration to the
proposed legislation. I think that reform there should be, but it is not proper to
act in haste. Hence, I want it to be postponed. If it must be done it could be
brought forward in some other form.

I would, therefore, request the Deputy Prime Minister to save these two thous-
and men from becoming idle and spare them the hardships of unemployment. If
1t is postponed for a few months this would be very good. If the budget is short-
let the deficiency be made up by retrenchment in other spheres and if there is still
a deficit then a reduction should be made in the pay of the Administrator and his
staff, if it is correct, as I have heard, that this pay is to be equivalent to that of a
Minister—of course this might be wrong. Let not poor people be deprived of then
means of livelihood for the sake of adjusting the budget. In my opinion, this would
be a wrong way of doing things.

8ardar Patel : Sir, I have already explained in my speech that I do not propose
to accept any motion for circulation or postponement of this Biil and there is no
reason for it also.

Now, certain hon. Members, particularly my hon. friend Mr. Bishwanath Das,
are worried about one question, that is, that the action of Government is likely
to be misunderstood and misapprehensions are likely to be created in the minds of
some people outside that we are interfering too much with religious institutions
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would say that it is this kind of fear complex that has created difficulties in the
way of our administratian. So long as we are doing a good thing it is our duty and
our responsibility to discharge it to the best of our ability. We should not be ac-
tuated by any other consideration. We are doing nothing wrong. We are taking
this action in the interest of the religious institution itself. We do not want to
make any profit out of it. We have no ulterior motive in doingit. Why should
we be afraid ? I do not understand why Mr. Bishwanath Das should have got un-

necessarily frightened and created difficulty which has taken so much of the time
of the House.

I do not see anything objectionable in this Bill. The Bill orginated at the ins-
tance of the worshippers of this Durgah. Government have no other interest except
to see that the religious character of this place is maintained and that it is not
turned into a poor house. Many people appear to be concerned as to what would
happen to the poor people who would lose their livelihood. Was it the intention
of the Durgah to provide alivelihood for people here? This is a religious place. If,
however my hon. friend wants to hold a Sufis’ conference outside this House, he
can invite Mr. Nausherali and have discussions there. But here in this House we
have to see that the religious susceptibilities of the many worshippers of this Durgah
both inside and outside India without any distinction of caste, creed or sect, are
not offended and that the religious character of the Durgah is maintained. But
a8 has been pointed out by my friend Mr. Nausherali, if you go to the Dargah—
perhaps if any foreigner comes and takes pictures there—you will find that there is no
religious character about the place at all. They have destroyed all that. It is used
a8 a place to extort money by putting unreasonable, undue and undignified
pressure on people who get frightened. My friend here says: ““ We want a vakil to
invoke the blessings of the diety there’”. I am surprised. A man who has no
livelihood except to be there hercditarily and turn this institution into a beggars,
house, how is he to invoke the blessings of God? It is a wonderful thing!

My object is to bring this Bill only as a temporary measure till a permanent,
more consolidated and well-thought out measure is framed with a view to seeing
that this place is not used in the garb of a religious place for fraud, for exploitation
and for crimes.  This initiative is taken at the instance of the worshippers of the
Durgah. Therefore, what I propose to do is to get this measurc through for the
time being. Whatever Government have done up till now after independence,
or after we took office, has been done fairly and in the interests of the Durgah. Why
should there be a suspicion that in future we will do something else ? We have a
responsibility. Woe have in this House to look after the feelings, the susceptibilities
and the interests of all communities and we shall do nothing which will jeopardise
the legitimate interests of any body.

A point was made that this measure will make it impossible for the Khadims
to maintain the present state of things and that consequently worshippers will not
visit the Durgah. I do not believe this. 1f the Durgah is going to be made a mono-
poly of any class of people to extort money, then the sooner it is cleared of such
People the .bette.r it would be for it. I am not afraid of it. And I give you a warn-
ing, that if in this place any trouble is created, it will be cleared of all mischief-makers.
You may also take it from me that all the money that is received as offerings in the
Durgah will go for the benefit of the Durgah. If these Pandits or Khadims receive
any money orders or any money as fee for being vakils between the Durgah and the

client outside, they are welcome to receive them. The hon. Member said
that if there is any loss the State can bear it. - What for—for feeding this poor house?
I do not propose to do that.

As a man representing the State, I would be committing & crime if I encourage
g:)ple to exploit religious beliefs for the purpose of turning that place into a crime

use. If these people aro extorting money wrongly and the worshippers themselves
resent it, then it is time that Govermninent cleared that place of such people. An
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hon. Member referred to Gaya. If any complaint is received from that place, we
will not hesitate to take similar action in regard to it. If this is a Governmernt of the
people, by the people and for the people, why should they allow this extortion and
crime to be committed there? It is said that people are afraid to go there and
people going there do not know where potatos can be obtained or where purees can
be got. Why should people who want potatoes and purees not known where to
obtain them? We are not going to allow this kind of nonsense. We are not in-
terfering at all with the religious beliefs of the people and we are not going to change
the religious chare.cter of the place. The Government will maintain its responsi-
bilities and discharge its duties to the best of its ability. Therefore if you think that
these Khadims or any group of people there have the intention of creating trouble,
if we get information to that effect, we will clear it of everybody who wants to create
trouble. But up to now whatever steps we have taken after we took charge were
taken only on numerous applications received by us both from people outside and
from those who were going there. We appointed a committee. Its interim report
has been received and its final report also has been received. They are long réports
and require very crareful consideration. But we immediately passed an Ordinance
and began to clear that place of persons who were not administering it, according
to the advice of the Committee. All these steps we have taken in the interests of
the Durgsh itsclf. What we will do in furture will also be in the interests of the
religious institution and not in the interests of the State. The State has no interest
in it except to preserve the good name of the Durgah and the good name of the
religious administration. They say this has been going on for so many years and
advise us to proceed slowly. In these revolutionary times if we proceed slowly
we will lose everything. Therefore we are not going to proceed slowly. Where
the situation requires it, we will proceed quickly and not slowly. The slow process
kills the cleancr himself when things have to be cleaned very quickly: The Members
of Parliament should rcalise their responsibilities and should be helpful in doing
so and not crcate difficulties.

Mr. Deputy-Speaker : Does the hon. Mr. Biswanath Das wish to press his
amendment?

Shri Biswanath Das : I would like to have leave of the House to withdraw it

The amendment was, by leave, withdrawn.

Syed Nausherali : There is one thing I want to draw vour attention to. Is it
desirable to keep the word “solicit’ there ?

Mr. Deputy-Speaker : When we reach that particular clause the hon. Member
will have an opportunity to speak.

Syed Nausherali : It is not an amendment.

Mr. Deputy-Speaker : The question is :

 That the Bill to provide for the appointment of an interim administrator for the Durgah
Khwaja Saheb, Ajmer, pending inquiry into iis affairs and for certain ancillary matters
be taken into consideration.” '

The motion was adopted.

Mr. Deputy-Speaker : If no amendment to clauses 2 and 3 is moved I ¢hall
put them to vote. Also clause 4 may be put.

Shri Tyagi : If the hon. Minister is not accepting my amendments I do not
move them.

Sardar Patel : I may inform Mr. Tyagi that this is'a temporary measure and
tnat he can have his say when the permanent measure is brought.m. I can agsure
the House that it is my intention to bring forward a consolidated Bill in the OQctober

session. .
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Mr. Deputy-Speaker : The question is :
“That clauses 2 to 5 stand part of the Bill”.

“The motion was adopted.
Clauses 2 to 5 were added to the Bill.

Maulvi Waied Ali (Assam): I do not want to move any am»>ndment, but I want
to say a few words for the consideration of the Deputy Prime Minister. [ am one
of the group of Chishtia Silsila. On 2nd March I had been to Ajmer. None of the
things which have been given publicity in the report such as oppression and so on
by the Khadims was found there. There are several Khadims in the Durgah.
If a pilgrim goes there he is led to the Durgah and to the place where the offerings
are to be made and prayer performed. All pilgrims have a right to enter the place.
If & pilgrim cffers anything voluntarily, that offering goes to the group of Khadims
and not toany body in particular. Ttisdistributed amongall the K hadims numbering
about 3,000 who are there. These things, however, have now become matters of
the past. I do not think there is oppression in the Durgah now, because I was there
for two days. 1 wanted to meet the Administrator in person, but Tam sorry T could
not do so. As my friend Syed Nausherali has stated T also heard something about the
Administrator.  He is paid a salary of Rs. 950 per month, Rs. 250 as car allowance
and Rs. 100 for some other purpose.  This salary is very high. He is, T am told,
an ordinary B. Sc.  He may not be a follower and believer and may not have taken
keen interest in the Durgah.  So my submission to the Deputy Prime Minister is that,
a8 he has taken such keen interest in it, he should also sce that the present A¢minis-
trator against whom responsible Members of Parliament have said so much §hould be
removed from office as early as possible and a more qualified man who will take a
lesser salary and who will be willing to perform these duties may be appointed in

that office.

Then thore will not be much difficulty about balancing the budget for the
coming six or four months, during which the exhaustive Bill as reccommended by
the Committee will be brought before the House and passed into law.

This is a Durgah which is held in extremeé reverence by people and the Klz/‘u?ims
are linked to the place. They perform the daily prayérs. | performed my Friday
prayer on the 3rd. It was a shrine built by Jahanara Begum and on the day 1
was there there was a crowd of 3.000 people.  If for some reason or other the in-
comes of theso people which are voluntarily paid by the pilgrims are taken away
they will Iabour under a grievance. Out of a population of 60,000 as pointed out
by Mr. Nurie over 50,000 have migrated to Pakistan and only 7,000 people live there.
These are loyal Indian citizens and devotees of the Durgah and if they labour under
a grievance and for any cause have to migrate to Pakistan it will be a matter of
great regret. I appeal to the hon. Deputy Prime Minister to see either by execu-
tive instructions or rules thercunder that a portion of the income as recommended
by the Ghulam Hassan Committce be given to  the Khadims till the comprehen -
sive Bill comes before the House and then there will not be any cause for complaint
from these people or other devotees of Hazrat Khwaja Saheb, who live not only

in the whole sub-continent of India and Pakistan but belong to other Islamic coun-
tries of the world also.

With these words, I beg to support the Bill, and I do not want to move any
amendment. I will leave the matter to the best consideration of the Deputy Prime
Minister who has given his best thoughts to this matter. I hope that he will kindly

bear in mind what I have now said from my personal experience when giving effect
to clause 6.

St Fo Mo FIT : & TW ATV & FT FAGT FAT § |

Mr. Deputy-Speaker : Order, order. There is no general discussion on the
Bill. The Bill has already been taken into consideration. It is not permissible to
allow another general discussion on this clause of the Bill.
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Shri J. R. Kapoor : It i not a general discussion but a discussion on clause

6.

97 azfafgafemar ff § T € & GWIT FIAT AEAT §

ST AFATHT © AAAT F T&IT 781 § | IgT S0 7RI
fFar g1

1 o ATTo FYT : SN H FgAT FIgAT § I IV A4 * o7

A qradrg fax darr g @ W@ fawara § v oed § ag wad o A9
ST FE G AT FIT A A 3F g awg fear

g fa3za FT W a1 F 3@ w1w ¢ ¥ IS @ G
war 3 fF usfafqedar (Administrator) #1 a7 afysz faar s
fe itz al% & s7gT S I/ A2 F@T T2 ST F 9§ AT
gFd g AT ITFT X gFd g1 § AT al g AT fF @ AG
A A ferdr It & aafe 9d% 3 st vefafadar v A &
A A S F19 ST Q § ITF doEr AT fFE o afas
agiglar fF agi 23 Az ¥ & A1 qT WiT A% | fFA F Qv
gumar g f& gar wAdy fedt grw-fafaeax (Deputy Prime
Minister, grga & aga #rma (Caution) ¥ &1 37 a0 F @I | |
Sgid ez ®Y ¥ @ @ AT qwfEa gw oy agl A § fFawg
AT zAfg @ Q% F AT 9T Al AT FFAT | T 4T ATV
| A A A agd o=st g | Afe 1@ s F 4 g g
F srart A7 fazarg a1 § 39 a@ &7 agi wAa9A (Convention)
g Sy fe agt 1S @YW sl F ATRT IR Fgl s W%
g W A Fgi AT ATS ITAT IT A A SfFHT Tq A g A0 ALY FA
T$ g T AT At aga swesT g | 39 faefay § F ag fadeA
FIAT F0ZAT g fF 3@ TG HT a0q T@AT AgT & AT @ FA g |
AR IAT FRA A+ T AT A IIRATT F A 93 qew A
g AT 37 [ F gavw F for IFT TRT A @R A TF
fadiT ®147 F91 T@T &1 W FAA F AW UF IS fagad
T g T 3T @d oWl FT AR 37 Y grafag A @R A
Al FT g9 39 FRE F Aewid F famrwmm g1 q@ free @
fagmaT ¥ AN 4 gA M @I TEI F1 AW FT AT AT
gAT 41 A F Aqed AESAW WRdl & Iy & fer g agewn
agaT § fF 58 g # FAS ¥ faga FT 39 § A1 39 TS
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[t o ame FY3]
F gqg Iq AF wEl T ogET F A ¥ fRaW e et
qavq I A Al FT A W@ g1 q@gt g o frad @ feerd
2 o W AT EgE A@ g I F W A S § S S oS
S E ST 7 N % qmaAy TG § ;ifF JT SN IT A AT
Ty § ag ufex ¥ I@T @ I § X ag woar W Afex A
[grar Sar § ag Attt Ay gwar F foq oam fem smar g whaew
FAFS T AT G TE E, VR FFIT AP I T § AR TG
@D gfaad g€ € =@ IFRF g TA® § fogar waar sgen
T A SN AA® F &H § 9w @ 97 fazamg § f& D &
feal & g} wEewa fox smwa w0 5 a8 sor F1@ awn foar
mar & 5 S eqar gwfg aQ% A AgAr § 98 I9T A1 o F &1
# AT S g

N w@Es fax @ 99T e § TA1 F FF FIAA q4TE |
A ol AT KT NI AT AAT §1 F AT 95 AN T AT
qg qUATaT @ T ¥ amar § 5 oagi w3 awaw §1 3w
T AR W F 9" F fqad A9 er|m € S FT gEd quTer
fagr maddz 1 9 § A1 & gwwar § W fax e ¥ wwa
a1 2 A ifama ¥ wR a9 fag Wid #1 qaqde #1 29 A
F fougorg € f5s T & At w1 A guEww A oaww @ D
y=g! | M g N F AT & F 7 zafed faw fem
fo ag @ g7 5 &1 g w197 afl a1 @ g ¥ F@A
AT gidl & § R 9@t 9% F1979 7 § 30 I Y avtaay 3 AF
ol ® Fga & a9T A gAT &

67 @& F M, W T AT % FT gifed qmda w3 g o

(English translation of the above speech.)

Shri J. R. Kapoor (Uttar Prad :sh) : Sir, I support clauss 6 of this Bill.

Mr. Deprity-Speaker : Order. order. There is no general discussion on the Bill.

‘The Bill has already been taken into consideration. 1t is not permissible to allow
another general discussion on this clause of the Bill.

Shri J. R. Kapoor : It is not a ¢eneral discussion but a discussion on clause 6.
I was submitting that I wish to support clause 6 of the Bill.

Dr. Ambedkar : There is no neesssity of any support, many hon. Members
have alredy done so.

Shri J. R. Kapoor : If my hon. friends would cate to listen to what I have to
submit thon I believe that at the end they would also say that whatever I have
submitted was perfectly right and I havo rightly taken the time of the House.
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I was submitting that this clause 6 provides that the Administrator will be
authorized to collect and demand donations etc. from the persons who wish to give
offerings inside the Durgah. I wish that it should have also been included in
the said clause that except the Administrator or the persons authorized by him no-
body else should be authorized to demand or collect donations and offerings inside
the Durgah. But I think that our hon. Deputy Prime Minister has drafted this
clause very cautiously. In this clause he has not categorically prohibited other
persons also to beg or take any offerings or donation inside the Durgah Sharif.
1t would have been far better if this would have clearly been laid down in the said
clause. But in spite of the absence of this definite restriction I believe and
hope that such a convention would be established there that nobody else would
demand any offerings or donations and even if somebody would make a demand
then the pilgrims visiting that Durgah Sharif would refuse to give him anything.
But this has not been mentioned in this clause, had it been there then it would have
been far better. In this connection I like to submit that it is always safer to have
such restriction. In our Uttar Pradesh we have two very famous places of pilgrim-
age namely Shree Badri Nath and Shri Kedar Nath Dhams, and for the manage-
ment of both these places the Government of Uttar Pradesh have passed a special
Act. According to this Act a committee has been set up and the management
of these two places as well as of the other inter-connected places of pilgrimage has
been vested in this committee. I had the good fortune of visiting both these places
last September and for the benefit of my Muslim friends I like to tell them that by
appointing this committee and vesting the entire responsibility of the management
of these places in the said committee the standard of management has become far
better than before. Not a single beggar is to be seen there. A regular receipt is
issued for everything that is offered to the deity and by this arrangement even the
pandas do not feel at all dissatisfied because if some one wants to give them anything
phen he gives it to them outside the temple, and the money that is offered or donated
inside the temple is spent for the benefit and convenience of the pilgrims. The
condition of the temples have greatly improved, good pathways have been laid out,
and many other such amenities provided. In the same way if all the money
offered or donated inside the Durgah would be utilized for the well-being of the
Durgah itself then I believe that our Muslim friends would acknowledge that a
good law has been enacted and whatever money is being offered or donated inside
the Durgah is exclusively being utilized for the well-being of the Durgah itself.

My hon. friend Khawaja Inait Ullah made a mention of certain bad customs
prevalent in Gaya. I also have some experience of that place. I have lived in
Gaya for 16 years, but this is an old story. I know that some bad customs do
exist there. But the responsibility of making improvements in Gaya and other
adjoining places of pilgrimage lies with the Bihar Government and I think that
it would be far better if he, being a prominent leader of the said state, would take
upon himself the task of advising the Bihar Government in this matter and thus
get the conditions in Gaya and other places improved. I made a mention of the
Shree Badri Nath Dham Act for the reason that this Act is not all a new one of its
kind. Such Acts do exist in other provinces also and wherever they have been
enacted they have improved the conditions in that place of pilgrimage and have
also afforded immense relief to the pilgrims visiting those places.
th ]?;ilth these words, Sir, I whole-heartedly support the provisions of clause 6 of

e Bill.

Mr. Deputy-Speaker : The question is :

#That clause 6 stand part of the Bill "

T'he motion was adopted.

Clause 6 was added to the Bill.

Clauses 7, 8 and 9 were added to the Bill.

Clause 1 was added to the Bill.

The Title and the Enacting Formula were added to the Bill.
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Sardar Patel : I beg to movo :
“That the Bill be passed. ™

Mr. Deputy-Speaker : The question is :
“ That the Bill be passed. *’
The motion was adopted.

PARLIAMENT (PREVENTION OF DISQUALIFICATION) BILL
The Minister of Law (Dr. Amb2dkar) : T bog to move :

¢ That the Bill to make provision in regard to certian offices of profit under article 102
of the Constitution, be taken into consideration .

Ido not think that it is necessary for me to make any long statement to
cnable the hon. Members to understand the provisions of this Bill. It is a very
short one. It has only one clause but just to put hon. Members in a position to
know cxactly what is being done, I would like to say that article 102 of the Cons-
titution provides that certain persons shall be disqualified from being Members
of Parliament. One of the disqualifications relates to holding of an office of profit
under Government. So far as Ministers are concerned, they are exempted from
the operation of article 102 by clause (2) of that article. We have however
in the Government of India not only Ministers but also other categories of Minis-
ters viz., Dcputy Ministers and Ministers of State. These offices were created
before the Constitution came into operation. Their occupants were entitled
to hold office at the same time as Members of Parliament because during the period
which intervened between the I6th August 1947 and the 26th January 1950
the Government of India Act 1933, as adapted, did not contain the provision
to which [ have made reference ¢iz., holding of an office of profit as a disqualifica-
tion. The situation has, of course, now altered by reason of the provision contained
in Article 102 so that from the 26th January 1950 Ministers of States and Deputy
Ministers would have become disqualified from sitting in Parliament. In order
to get over the difficulty the Government issued an Ordinance permitting them
to sit in Parliament and to remove the disqualification they would have other-
wise incurred. As hon. members know, under the new Constitution, the life of
an Ordinance is a very short one viz., 8six weeks from the re-assembly of Parliament.
In this particular case Parliament assembled on the 28th January so that the Ordi-
nance would expire on the 12th of this month. It is necessary that this Bill should
be got through before the Ordinance ceases to have legal operation.  The Bill seeks
to include what 1 may say, clause(a) of Section 2 of the Ordinance, which referred
to Deputy Ministers and Ministers of State.  The present Bill does not propose to
give effect to clause (b) of section 2 of the original Ordinance which made provi-
sion for part-time offices.  Instead of that, the Bill sceks to include two more
offices viz., Parliamentary Secretaries and Parliamentary Under-Secretaries. It
is folt that although these offices are not in existence now and have not been created,
it is quite possiblo that the Government of India may find it necessary to create
them. It was therefore felt that it would be better to enlarge the scope of the
Billin order to include these offices as well. I do not think that any more argument
i8 necessary to support the Bill and I hope the House will accept it.

Mr. Deputy-Speaker : Motion moved :

* The the Bill to moke provision in rogard to certain offices of profit under article 102 of
the Constitution, be taken into consideration.”

Shri Tyagi (Uttar Pradesh): Sir, I think this Bill was not at all necessary. Dr.
Ambedkar says that Ministers were exempted already but the Deputy Ministers
and Ministers of State were not. It seems to me that the additional word ‘‘Deputy”
has brought the disqualification upon my hon. friends but I wonder if addition
of any word could really bring a disqualification. If it were so, my hon. friend the
Deputy Prime Mimister was also disqualified because he was not a Minister—
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he is the Deputy Prime Minister. And there is no word as Minister for Pandit Nehru.
He is the Leader of the House and there is no saving clause for the <Prime Minister”.
It means the ‘“‘Prime Minister’”’ also stands disqualified because only the category
of Ministers has been exempted according to Dr. Ambedkar, the Chairman of the
Drafting Committee, I read the clause as it is.

Mr. Deputy-Speaker : The hon. Member will be well advised to leave those
legal technicalities to Members who know. The hon. Member does not seem
to be a lawyer at any rate.

Shri Tyagi : Your having passed the law does not mean that yvou should......

Mr. Deputy-Speaker : If there is anything of substanco to which he objccts,
that will be worth hearing from him.

Shri Tyagi : Sir clause (2) of article 102 reads thus :
** For the purposes of this article a person shall not be deemed to hold an office of profit

under the Government of India or the Government of any State by reason only that he is a
Minister either for the Union or for such State.”

If «Minister” did not include Deputy Ministers or Ministers of State, if that
is his contention, then I submit that the Prime Minister could also not be included
The Prime Minister is a bigger office. The figure 4 includes 3 but3 cannot include
4. My submission is that in the word “Ministers” Sub-Ministers could be included
but the Upper Ministers could not be included. A part cannot include the whole
but the whole can include a part. So within the category of Ministers, a Deputy
Minister and a Minister of State came. Even from the commonsense point of view,
when a bigger culprit gets exempted, why not his follower be exempted. If
Dr. Ambedkar can be exempted, I don’t know why Mr. Khurshed Lal cannot be
exempted. When Ministers were exempted, all Ministers were meant to be exemp-
ted and they stood exempted, as one who voted for this article, I feel we had exemp-
ted all Ministers including Deputy Ministers or Ministers of State. Our Dr. Ambed-
kar brings a Bill which implies that on the 26th they were disqualified according
to him. If I take him at his word as lawyers are generally taken, our friends the:
Ministers of State and Deputy Ministers were disqualified already. A disqualifi-
cation does not require any period of time. Disqualification exists from a point of
time ; it falls like a hammer, like a razor, like the hammer of the auctioneer. From the
moment he is disqualified, he stands disqualified. They were disqualified on the
midnight of the 25th-26th. If this contention is accepted, I am very sorry for my
hon. friends, the Deputy Ministers and Ministers of State. They will have to pay
Rs. 500 for every day they attended the House. Once a person is disqualified, he
cannot come into the House unless he comes through the electorate. They have
not sought the electorate after they have been disqualified. Once they were dis-
qualified, they were not Members of the House. He cannot bring them through
the back door. I do not know law. The law has so many loopholes for smugg-
ling persons. But, in this House, one cannot come unless through the proper
door, that is the electorate. If a disqualification has fallen on these friends, they
could not be qualified because an Ordinance had been issued. I do not know
whether the Ordinance gives retrospective effect to the hour of 12 Q’clock or the
morning of the 26th. I submit, Sir, according to me no Ordinance or Act was
necessary. They stand qualified and the provision made in clause (2) of article

102 is quite sufficient. They are Ministers.

Then, again, our hon. friend says there are some other offices which may be
created. This is something rather funny that we are asked to remove disquali-
fication for something which does not exist. I think the House can give the exemp-
tion only when the offices are created. There is no such office as ‘Parliamentary
Under Secretary’. Perhaps it is in the mind of somebody. It has not been pub-
lished in the Gazette ; nor has any statement been made about that. How can the
House take cognisance of what is happening in the minds or brains of persons who
have not expressed themselves. An office in the offing cannot be disqualified.
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[Bhri Tyagi]

We do not know whether that will really come to exist or not. Unless the office:
is delivered we cannot say that it should be exempted. It does not look well that
because the Prime Minister has some offices in his mind, in advance we should
give the facilities by removing the disqualification. Where are the offices ? Un-
Jess we know what their status will be. what work they will do, it is not fair for this
Parliament to remove the disqualification. We do not know what their authority
will be and what their emoluments will be.

Dr. Deshmukh (Madhya Pradesh) : What about Parliamentary Secretaries
of the State: ? :

Shri Tyagi : Parlinmentary Secretarics of the States, I can understand.
It should be easier for the States to define their Parliamentary Secretaries as Deputy
Ministers and finish with them. They could adjust themselves to the Constitu-
tution. They could as well say that Parliamentary Secretaries will be known as
Deputy Ministers in the various States. I say no Act is necessary. Article 102 clause
(1) of the Constitution lays down the disqualifications for election. I would refer
to the language of the Bill. If my hon. friend Dr. Ambedkar feels that the Bill is
necessary, there is another defect. He will have to come again for giving retros-
pective effect so that my hon. friends may not be disqualified altogether. Though
the Act may be passed to day, but as they were not Members of the House on the
26th day of January they ceased to be Members of the House. If the House to-
day passes this Act for their being exempted, then, it is implied that the House
also agrees to the interpretation that the Hon. Minister for Law has placed that
the Deputy Ministers and Ministers of State were really disqualified on that date,
and they would have to pay Rs. 500 for the time they attended. If that is so,
something should be provided to legalise the continuance of our friends who have
been disqualified. We should give retrospective effect to this bill.

One thing more. If an Act is necessary, the Bill must be worded differ-
ently. The language of this Bill should not run parallel to the language of the
Constitution. We must realise that we should not assume to give a Constitution
under the Bill as it has been proposed. The Bill is in the same tone as the Cons-
titution. I resent this. This Parliament should not be allowed to speak in the same
tone as the Constituent Assembly, as the guardian body.

Shri Kamath (Madhya Pradesh) : This is a sovereign body.

. Mr. Deputy-Speaker : Does thc hon. Member want that this Bill should run
oontrary to the Constitution ?

8hri Tyagi : By paisilel, I mean in the same parallel tone, Sir, it must be sub-
ordinate. I object to its being parallel horizontally : one may be parallel under the
other.

Mr. Deputy-Speaker : Bccause the Bill 1elates to Deputy Ministers, the hon.
Member thinks that this parliamentary legislation must be ‘‘deputy” to the Cons-
titution. I think the terms may be left to the hon. Minister of Law. The matter
of substance has already been finished. Let us finish this Bill if possible.

Shri Tyagi: As you choose, Sir. I cannot take dictation from the Minister of
Law. I have to express as I feel. Sub-clause (a) of clause (1) of article 102 gives
Parliament the authority to declare that such and such officers

Mr. Deputy-Speaker : It is there already.

8hri Tyagi : ‘ A person shall be disqualified for being chosen as & Member of
either House of Parliament if he holds any office of profit under the Government of
India or the Government of any State other than an office declared by Parlia-
ment by Law not to disqualify its holder.” What we are required to dois to declare
the offices. We have just to enumerate the names of offices and declare that such
and such offiees will not disqualify their holders. That is the language in which we

------------
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can speak. Because we are authorised only to say that, we can only say that in
accordance with such and such provision we enumerate the offices which may not
disqualify the holders. It is only the offices which we can declare. Here in this
Bill, he says, these persons will not be disqualified. Persons have been disqualified
by the Constitution ; such persons shall remain disqualified. This Bill is worded,
such and such persons also will not be disqualified, This is absolutely parallel.
This is not possible. My hon. friend says:

“ A person shall not be disqualified for being chosen as, and for being, a Member of Parlia-
ment by reason only of the fact that he holds any of the following offices of profit...... ”,

This is a converse expression. 'We have to delare that such and such office
will not bring disqualification on its holder. We cannot say that officers who hold
offices which were declared by Constitution to disqualify the holders, will not be
disqualified. We cannot speak in that language. According to the Bill such
and such persons will not be disqualified even if they hold she offices which disquali-
fied them according to the Constitution. We must say that although the office
holders are disqualified, under the Constitution, we declare such and such office would
not in future disqualify its holder. The language must be changed. This
is a Constitutional tone which cannot be the language of the Act. The
language of the Act should be as T have suggested in my amendment. I shall read
my amendment. Then again Sir........

5 p.M.

Shri Kamath : In view of the Finance Ministers’ reply today the House agreed
to sit till Six O’clock. Let us therefore sit till Six O’clock.

Hon. Members : No, no.

Mr. Deputy-Speaker : I think there is not much for discussion. The hon.
Minister has elaborately discussed the various provisions, both legal and others. I
think there are no amendments to this Bill.

Shri Kamath : I wish to speak on this Bill.

Sk1iT. T. Krishnamachari (Madras) : I suggest we adjourn the debate till
morrow morning.

Mr. Deputy-Speaker : The House will sit for half an hour more.

An Hon. Member : One hour.
Mr. Deputy-Speaker : Mr. Tyagi will continue.

Shri Tyagi : Then Sir, the question is what are the ‘offices under the Government’.
The history of disqualifications starts from the Parliament of England. There
the question was of the powers of Parliament as opposed to the powers of the King,
as some offices were held under the King and some others were held under the Parhia-
ment. The Parliament decided that those who hold offices of profit from the King
would not be members of the Parliament. In England the King and the Crown
were distinet from the Parliament, because Parliament was decided y a separate
body, but in a full-fledged democracy such as ours, there is no such thing as two
powers. It is a Republic. There is no Crown, and hence there is also ro distinction
betw.een services under the Crown and services under Parliament. This is a Re-
publican Government and whosoever holds an office, he holds it under the Republican
Government. Here there does not exist any distinction, as in England, between
pgople who hold offices under the Crown and under Parliament. Whosoever draws
his pay from the taxes of the people is a servant of the Republic and there is no other
body here except the Republic. If you were to distinguish between the services
9f (E‘quemlr{ent servants, ¢.2., the services of the Ministers and of the rest then the
judiciary will also be another. It is also independent like the Legislature and the
Public Service Commission is equally independent. Then you will have to exempt
them as well because in the Constitution they have been separately enumerated.
The Public Service Commission has also independent powers. The Comptroller
of Accounts is also another independent body. I therefore submit that all wh,
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draw their pay from the public exchequer are the servants of the Republic. I con-
sider that all officers-are similar and therefore, we cannot make a distinction bet-
ween the pay drawn as a Minister and the pay drawn as a Speaker. -I cannot
really understand why the Speaker’s pay is beyond the purview or the control of
Government. In England I can understand there is the question of the Crown, but
there is no Crown here.

Mr. Deputy-Speaker : The hon. Member thinks that this distinction is unne-
ocessary.

Dr. Ambedkar : I would like to understand, whether my hon. friend agrees to
the proposal in the Bill that these two offices should be created and Dbeing created,
they should be exempted from the provision enacted in article 102 of the Constitu-
tion? Let us understand it very clearly and if my hon. {riend is going to take the
whole of the half hour, there is no use going any further.

Bhri Tyagi : If he is tired, he might go home.

Mr. Deputy-8peaker : I agrce any length of time can be taken but so far as
this Bill is concerned, it is a very small point. The hon. Member may make up his
mind as to whether these persons are to be exempted or not. These Offices have
to be exempted; otherwise their incumbents will be disqualified if they hold these
particular offices. I sec no point in going into all these matters so far as the
substance is concerned, the hon. Member did not raise any objection. His objec-
tion seems to be that everyoneshould come under the Government and this Bill is
unnecessary. If that is so, let us finish this Bill as early as possible.

Shri J. R. Kapoor (Uttar Pradesh) : On a point of order, Sir. Is it open to any
Member of the House, even though he may be occupying the distinguished position
of the Minister of Law to address the House in a rough manner in relation to a
speech made by an hon. Member. That is something which is not in keeping with
the dignity of the House. The hon. Member may not agree with the views held
by another hon. Member but to pass remarks like the one which the hon. Law
Minister made as well as the rough manner in which he made it 1s not in keeping
with the dignity of the House.

Dr. Ambedkar : I only wanted to understand what exactly wae the point
my hon. friend was driving at and if he was going to take the whole of the half
hour, it is much better to begin tomorrow and finish the Bill.

8hri Tyagi : When people are not quick to understand, I taks time to make
them undorstand.

Pandit Kungru (Uttar Pradesh) : Do Govermment insist that the Bill should
be passed today?

Dr. Ambedkar : I am not saying so. It is only the hon. Deputy-Speaker
who says, “let us sit for half an hour.”

Pandit Kurzru : I think it will be a fruitless discussion and I venture to think
that the discussion will end quicker if we adjourn till tomorrow.

Mr. Deputy-Speaker : I thought it was non-contentious Bill and therefore
we may finish it, particularly in view of the fact that the hon. Minister of State
for Parliamentary Affairs said yesterday that we might have to sit here today. This
is' a small Bill and we have got other Bills also for tomorrow and if it is possible
to finish this before 5. 30 p. M., I said the House might sit for another half an hour.
On the other hand if hon. Members want to take part and there is going to be a long
disoussion on this matter, the hon. Law Minister wanted to know whether we should
not adjourn till tomorrow. Now I find there is no chance of completing it today.

The House then adjourned till a Quarter to Eleven of the Clock on Friday, the 10th
March, 1950.





